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Registered No. HSE/49

THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No.6] HYDERABAD, MONDAY, MARCH 28, 2005

ANDHRA PRADESH ACTS,
ORDINANCES AND REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislativsssembly which was
reserved by the Governor on the 16th March, 2005the consideration and
assent of the President received the assent of Rtesident on the 25th
March, 2005 and the said assent is hereby firstligshbd on the 28th March,
2005 in the Andhra Pradesh Gazette for generalrmé&dion :-

ACT No. 5 OF 2005.

AN ACT TO PROVIDE FOR AND CONSOLIDATE THE LAW RELAT ING TO
LEVY OF VALUE ADDED TAX ON SALE OR PURCHASE OF GOOD S IN THE
STATE OF ANDHRA PRADESH AND FOR MATTERS CONNECTED
THEREWITH AND INCIDENTAL THERETO

Be it enacted by the Legislative Assembly of that&of Andhra Pradesh in the Fifty
sixth Year of the Republic of India as follows:

CHAPTER - |
PRELIMINARY

1. This Act may be called thndhra Pradesh Value Added Tax Act 2005.
(2) It extends to the whole of the state of AndRradesh.



(3) a) Sections 1,2,17,18 and 78 shall be deembdye come into force with effect

from 31st January, 2005 and

b) The remaining provisions shall come into force such date as the

Government may, by notification, appoint.

In this Act, unless the context otherwise requeés—

(1) ‘Additional Commissioner’ means any person appointed to be an Additional
Commissioner of Commercial Taxes under tiGed-A,

(2) ‘Appellate Deputy Commissioner’ means any person appointed under Section
3-A to be an Appellate Deputy Commissioner or athepofficer not below the
rank of Deputy Commissioner authorized by the Cossioner to be an
Appellate Deputy Commissioner;

(3) ‘Appellate Tribunal’ means the Appellate Tribunal appointed under Se@i

(4) ‘Assessing authority’ means any officer of the Commercial Taxes Departme
authorized by the Commissioner to make any assegsmsuch area or areas or
the whole of the State of Andhra Pradesh;

(5) ‘Assistant Commissioner’ meansany person appointed to be an Assistant
Commissioner of Commercial Taxes under Se@id\,

(6) ‘Business’includes:

(a) any trade, commerce or manufacture or aneradve or concern in the
nature of trade, commerce or manufacture whethenair such trade,
commerce, manufacture, adventure or concern isedaan or undertaken
with a motive to make gain or profit and whethemot any gain or profit
accrues there from;

(b) any transaction in connection with, or incité or ancillary to, such trade,

commerce, manufacture, adventure or concern; and

(c) any transaction in connection with commenaanoee incidental or ancillary
to the commencement or closure of such trade, coo@anenanufacture,

adventure or concern;

Explanation: - For the purpose of this clause —



(i) the activities of raising of manmade foregtgearing of seedlings or plants
shall be deemed to be business;

(i) any transaction of sale or purchase of @gbods pertaining to such trade,
commerce manufacture, adventure or concern shalddmmed to be
business;

(i) a sale by a person whether by himself aptilgh an agent of agricultural or
horticultural produce grown by himself or grown any land whether as
owner or tenant in a form not different from theeom which it was
produced, save mere cleaning, grading or sortingsdoot constitute
business;

(7) *Casual trader’ means a person who, whether as principal, agentamy other
capacity, carries on occasional transactions oftiginess nature involving the
buying, selling, or distribution of goods in theaf&t, whether for cash or for
deferred payment, or for commission, remuneration ather valuable

consideration;

(8) ‘Commissioner’ means any person appointed by the  Governmebe tthe

Commissioner of Commercial Taxes under Section 3-A;

(9) ‘Commercial Tax Officer means any person appointed to be Commercial
Tax Officer under Section 3-A;

(10) ‘Dealer’ means any person who carries on the business ohdyugelling,
supplying or distributing goods or delivering goaus hire purchase or on any
system of payment by instalments, or carries oexecutes any works contract
involving supply or use of material directly or etwise, whether for cash or for
deferred payment, or for commission, remuneration ather valuable

consideration, and includes:
(@) a company, a Hindu undivided family or anyisty including a co-
operative society, club, firm or association whaeries on such business;

(b) a society including a co-operative societybg¢ firm or association which

buys goods from, or sells, supplies or distribgtesds to its members;



(c) acasual trader, as herein before defined;

(d) any person, who may, in the course of busimésunning a restaurant or an
eating house or a hotel by whatever name calldld, esupplies by way of
or as part of any service or in any other mannatsdever, of goods, being
food or any other article for human consumptiomy drink whether or not
intoxicating;

(e) any person, who may transfer the right to ulse of any goods for any
purpose whatsoever whether or not for a specifiibg in the course of

business to any other person;

() a commission agent, a broker, a delcredeemia@gn auctioneer or any other
mercantile agent, by whatever name called, whaesaon the business of
buying, selling, supplying or distributing goods leghalf of any principal,

Explanation I: Every person who acts as an ‘agent of a non-resakaler’, that is,
as an agent on behalf of a dealer residing outtideState, and buys, sells,

supplies or distributes goods in the State or @ctsehalf of such dealer as:-
(i) a mercantile agent as defined in the Saléadds Act, 1930; or
(i) an agent for handling goods or documentstlef relating to goods; or

(iii) an agent for the collection or the paymehthe sale price of goods or as a
guarantor for such collection or payment and ev@egl branch of a firm or
company situated outside the State; shall be deembé a dealer for the

purpose of the Act;

Explanation 1l: Where a grower of agricultural or horticultural guze sells such
produce grown by himself on any land in which he ha interest whether as
owner, usufructuary mortgagee, tenant or othenimsa,form different from the
one in which it was produced after subjecting iaty physical, chemical or any
process other than mere cleaning, grading or gprtia shall be deemed to be a

dealer for the purpose of the Act;

Explanation Ill: The Central Government or the State Governmenthwhitether
or not in the course of business, buys, sells, Iegpmpr distributes goods,
directly or otherwise, for cash or for deferred mpayt or for commission,



remuneration or other valuable consideration dhalleemed to be a dealer for
the purposes of the Act;

Explanation IV: Each of the following persons and bodies, whethrenot in the
course of business, who sells or disposes of anggocluding unclaimed or
confiscated or unserviceable goods or scrap, ssirpld, obsolete, or discarded
material or waste products whether by auction bewtise, directly or through
an agent for cash, or for deferred payment or fay ather valuable
consideration shall be deemed to be a dealer textent of such disposals or

sales, namely:-

(i) Port Trust;

(i) Municipal Corporations, Municipal Counciland other local authorities;

(ii) Railway authorities;

(iv) Shipping, transport and construction compani

(v) Air transport companies and air-lines inchgl National Airport
Authority;

(vi) Transporters holding permits for transpeghicles granted under the
Motor Vehicles Act, 1988 which are used or adopiteble used for hire;

(vii) Andhra Pradesh State Road Transport Ceatpam;

(viii) Customs Department of the Government oflién administering the
Customs Act, 1962;

(ix) Insurance and financial corporations or pames and Banks included in
the Second Schedule to the Reserve Bank of IndiglR84;

(x) Advertising agencies;

(xi) Any other Corporation, company, body or autty owned or set up by or

subject to administrative control of the Centralv&mment or any State
Government;

Explanation V: Save as otherwise expressly provided for undeitttethe word
‘dealer’ shall include a VAT dealer and a TOT deale

(11)'Deputy Commercial Tax Officer’ means any person appointed to be a
Deputy Commercial Tax Officer under SecieA;



(12)'Deputy Commissioner means any person appointed to be a Deputy

Commissioner of Commercial Taxes under Section 3-A;

(13)'‘Exempt sale’ means a sale of goods on which no tax is chargeairid
consequently no credit for input tax related td 8ade is allowable;

(14)'Exempted Turnover’ means the aggregate of sale prices of all goods
exempted under the Act and full or part of the actalue or fair market value
of all transactions not taxable under the provisiaf the Act, including
transactions falling under Section 6A of the *(Salkax levy validation Act
1956;)“Central Sales Tax Act, 1956;”

(*substituted by the Act No 23 ofdB0dated 28 Oct 2005 w.e.f. 29-08-2005)

(15) ‘Fair market value’ means the price that the goods would ordinarilghedn

sale in the open market on the date of sale oattibpor transfer of such goods;

(16)‘Goods’ means all kinds of movable property other than papers, actionable
claims, stocks, shares and securities, and inclatlesaterials, articles and
commodities including the goods as goods or in sother form, involved in
the execution of a works contract or those good=sius to be used in the
construction, fitting out, improvement or repair ofovable or immovable
property and also includes all growing crops, grasd things attached to or
forming part of the land which are agreed to bees=y¥ before sale or under the
contract of sale;

(17)'Goods vehicle’ means any motor vehicle constructed or adaptedtter
carriage of goods, or any other motor vehicle rotcenstructed or adapted
when used for the carriage of goods solely or uhtaxh to passengers and also
includes every wheeled conveyance;

(18)‘Government’ meanghe State Government of Andhra Pradesh.

(29)‘Input tax’ means the tax paid or payable under the Act byA& Wealer to
another VAT dealer on the purchase of goods ircthuese of business;

(20)‘Joint Commissioner’ means any person appointed to be a Joint Commession
of Commercial Taxes under Section 3-A,



(21)'Notification’ means a notification published in the Andhra Prhdészette

and the word ‘notified’ shall be construed accogtin

(22)'Output tax’ means the tax paid or payable by a VAT dealerhensiale of

goods to another VAT dealer or any other person;

(23)‘Place of business’'means any place where a dealer purchases orgeelts

and includes:

(@) any warehouse, godown or other place wheredgjoare stored or

processed or produced or manufactured; or
(b) any place where a dealer keeps his booksaufumts; or

(c) any place where business is carried on thr@rgagent by whatever name
called, the place of business of such agent;
(24)'Prescribed’ means prescribed by the Rules made under the Act;

(25)‘Purchase Price’ means the amount of valuable consideration paiolagable
by a person for any purchase made including any shanged for anything
done by the seller in respect of the goods at itine ©f or before delivery
thereof;

Explanation I: - Where the purchase is effected by way of transfgrroperty in
goods (whether as goods or in some other form)mdbin the execution of
works contract, purchase price shall mean the tmtatideration for the works
contract; and for the purpose of levy of tax, passh price shall be taken to
mean the price as may be determined in accordaitbettve rules, by making
such deductions from the total consideration f@ works contract as may be
prescribed,;

Explanation Il: - The amount of duties levied or leviable on the goadder the
Central Excise Act, 1944, or the Customs Act, 1962l be deemed to be part
of the purchase price of such goods, whether sutibsdare paid or payable by

or on behalf of the seller or the purchaser ora@thgr person;

Explanation Ill: - Purchase price shall not include tax paid or pkeyal a person

in respect of such purchase;



(26)‘Return’ means any return required to be furnished undeAdt or the Rules

made thereunder;
(27)‘Rules’ means rules made under the Act;

(28)‘'Sale’ with all its grammatical variations and cognat@ressions means every
transfer of the property in goods (whether as gyarids or in any other form in
pursuance of a contract or otherwise) by one pets@mother in the course of
trade or business, for cash, or for deferred payn@nfor any other valuable
consideration or in the supply or distribution @ods by a society (including a
co-operative society), club, firm or associationit®o members, but does not

include a mortgage, hypothecation or pledge o§ onarge on goods.

Explanation | :- A delivery of goods on the hire purchase or arstey of payment
by instalments shall, notwithstanding the fact tthet seller retains the title in

the goods, as security for payment of the pricejdemed to be a sale.

Explanation Il :- (a) Notwithstanding anything contained in the &mdiSale of
Goods Act, 1930 a sale or purchase of goods skatledemed, for the purpose
of the Act to have taken place in the State, wharekie contract of sale or

purchase might have been made, if the goods ahénviite State.

(i) in the case of specific or ascertained goad the time the contract of sale
or purchase is made; and

(iNin the case of unascertained or future goods the time of their
appropriation to the contract of sale or purchagdhle seller or by the
purchaser, whether the assent of the other panpyias or subsequent to

such appropriation.

(b) Whether there is a single contract of salpwrchase of goods situated at
more places than one, the provisions of ClausaHall apply as if there
were separate contracts in respect of the gooelscht of such places.

Explanation 1ll:- Notwithstanding anything contained in the Act orthe Indian
Sale of Goods Act, 1930 two independent sales ochases shall for the

purposes of the Act, be deemed to have taken place.



(1) When the goods are transferred from a praicip his selling agent and
from the selling agent to his purchaser, or

(2) When the goods are transferred from the rsedl@a buying agent and from

the buying agent to his principal, if the agerfoisnd in either of the cases
aforesaid.

() to have sold the goods at one rate and e Ipassed on the sale proceeds

to his principal at another rate; or

(i) to have purchased the goods at one ratd¢@hdve passed them on to his
principal at another rate; or

(iinot to have accounted to his principal ftre entire collections or
deductions made by him, in the sales or purchalested by him on
behalf of his principal; or

(iv) to have acted for a fictitious or non-erist principal.

Explanation 1V:- A transfer of right to use any goods for any pugfshether or
not for a specified period) for cash, deferred paymor other valuable

consideration shall be deemed to be a sale.

Explanation V:- Notwithstanding anything contained in the Act ortire Indian
Sale of Goods Act, 1930 the sale of goods inclubdesupply, by way of or as
part of any service or in any manner whatsoevegowoids, being food or other
article for human consumption or any drink (whetbenot intoxicating) where
such supply or service, is for cash, deferred paynwr other valuable
consideration and such supply of any goods shallidemed to be a sale of
those goods by the person making the supply ofetlgmods to the person to
whom such supply is made.

Explanation VI :- Whenever any goods are supplied or used in theuéxa of a
works contract, there shall be deemed to be afeangproperty in such goods,
whether or not the value of the goods so suppliedised in the course of
execution of such works contract is shown separaetl whether or not the
value of such goods or material can be separatad the contract for the
service and the work done.



Explanation VII :- Notwithstanding anything contained in the IndiatheS# Goods
Act, 1930 a sale or purchase of goods shall, fer ghrposes of the Act be
deemed to have taken place where in the coursayo§eéheme whether called
as “Lucky Gift Scheme” or by any other name, angdgare transferred by the
person who runs such scheme to any other personisvasubscriber to that
scheme, provided that all the subscribers to theerse have agreed to
contribute a specific sum periodically or otherwisewards the cost of any
article agreed to be sold or given to the winnathefdraw held by the holder of
the scheme; and the turnover for the purpose sf ékplanation shall be the
amount which would have been payable by the suiechad he not won the

prize till the end of the series of draw;

Explanation VIII:- Every transfer of property in goods by the Cen@alvernment
or the State Government for cash or for deferregheet or for any other
valuable consideration, whether or not in the cewfsbusiness shall be deemed
to be a sale for the purpose of the Act;

(29)‘'Sale Price’ means :-

(a) the total amount set out in the tax invoicebdl of sale; or

(b) the total amount of consideration for theesal purchase of goods as may
be determined by the assessing authority, if tkart@oice or bill of sale
does not set out correctly the amount for whichgbeds are sold; or

(c) if there is no tax invoice or bill of salidye total amount charged as the
consideration for the sale or purchase of gooda MAT dealer or TOT
dealer either directly or through another, on s @ccount or on account
of others, whether such consideration be cashrmefgpayment or any
other thing of value and shall include:

(i) the value of any goods as determined byagsessing authority:

(@) to have been used or supplied by the dealeghe course of

execution of the works contract; or

(b) to have been delivered by the dealer om purchase or any other

system of payment by instalments; or



(c) to have been supplied or distributed kgoeiety including a Co-
operative Society, Club, firm or association tonitembers, where
the cost of such goods is not separately showndcated by the
dealer and where the cost of such goods is sepasdtewn or
indicated by the dealer, the cost of such goodsskasvn or
indicated,

(i) any other sum charged by the dealer foytlaing done in respect of
goods sold at the time of, or before, the delivarthe goods;

(i) any other sum charged by the dealer, whet be the description,
name or object thereof;

Explanation-l — Subject to such conditions and restrictions, if ,aay may be
prescribed in this behalf, any cash or other distan the price allowed in
respect of any sale and any amount refunded irecesy articles returned by
customers shall not be included in the sale price;

Explanation-Il — For the purpose of determination of sale price lengt of Value
Added Tax, the Value Added Tax charged or chargesbdll not form part of
Sale Price;

(30)'Schedule’ means a Schedule appended to the Act;
(31)‘Special Rate of Tax’means the rates of tax specified in Schedule - VI,
(32)‘State’ means the State of Andhra Pradesh;

(33)‘State Representative’means an officer of the Commercial Taxes Departmen
not below the rank of Assistant Commissioner apgoinby the State
Government to receive on their behalf notices idduethe Appellate Tribunal
and generally to appear, act and plead on theialbehall proceedings before
the Appellate Tribunal and includes an officer awitted to act on his behalf in
his absence;

(34) ‘Tax’ means a tax on the sale or purchase of goods gayader the Act and
includes:



a) a tax on the transfer, otherwise than in pansa of a contract, of property

in any goods for cash, deferred payment or othlerabée consideration;

b) a tax on the transfer of property in goods tivee as goods or in some

other form involved in the execution of a works trant;

c) a tax on the delivery of goods on hire purehasany system of payment

by instalments;

d) atax on the transfer of the right to use gogds for any purpose whether
or not for a specified period for cash, deferregnpant or other valuable

consideration;

e) atax on the supply of goods by any un-incafeal association or body of
persons to a member thereof for cash, deferred @atyor other valuable

consideration;

f) a tax on the supply, by way of or as part oy &ervice or in any other
manner whatsoever of goods, being food or any ahtcle for human
consumption or any drink whether or not intoxicgtiwhere such supply

or service is for cash, deferred payment or otlaéwable consideration;

(35) ‘Tax invoice’ means a sale invoice containing such details ag b®a

prescribed and issued by a VAT dealer to another déaler;

(36) ‘Tax period means a calendar month or any other period as bmay

prescribed,;

(37) ‘Taxable Sale’ means a sale of goods taxable under the Act andruhe
Central Sales Tax Act, 1956 and shall include sdl@ny goods exported

outside the territory of India or sold in the caucs export;
(38) Taxable turnover’ means the aggregate of sale prices of all taxgdnes;

Explanation-I: For the purpose of a VAT dealer, it shall not imgduhe amount of

VAT paid or payable, but shall include the salegmf zero-rated sales;



EXPLANATION-II : THE SALE PRICE RELATING TO SECOND AND
SUBSEQUENT SALE OF GOODS SPECIFIED IN SCHEDULE WALL
NOT FORM PART OF TAXABLE TURNOVER,;

(39) ‘Total turnover’ means the aggregate of sale prices of all goodabla and
exempted, sold at all places of business of théedéa the State, including
transactions falling under Section 8 of the Act amdler Section 6A of the
Central Sales Tax Act, 1956 and shall also incltlde gross consideration
received or receivable towards execution of work#mact;

(40) ‘Turnover tax’ or TOT means a tax on the taxable turnover of dealers

registered or liable to be registered for TOT,;

(41) ‘Turnover Tax Dealer or TOT dealer means any dealer who is registered or
liable to be registered for TOT;

(42) 'VAT' means Value Added Tax on sales, levied under theigions of the
Act;

(43) ‘VAT dealer means a dealer who is registered for VAT,

(44) ‘Vessel’ includes any ship, barge, boat, raft, timber, bamsbor floating
materials propelled in any manner;

(45) ‘Works Contract’ includes any agreement for carrying out for caskoor
deferred payment or for any other valuable conatian, the building
construction, manufacture, processing, fabricati@mection, installation,
laying, fitting out, improvement, modification, r@p or commissioning of any

movable or immovable property;
(46) ‘Year’ means the twelve-month period ending on the thirsy day of March;

(47) ‘Zero rated sales’ for the purpose of the Act, means a sale of goadhé
course of inter-State trade or commerce, exportsutside the territory of
India including sales in the course of export aate ©f goods to any unit

located in Special Economic Zone as may be notified



3.

1)

()

@)

(4)

(5)

CHAPTER - I

APPELLATE TRIBUNAL AND APPOINTMENT OF OFFICERS

The Government shall appoint an Appellate Tmddwconsisting of a Chairman
and two other members to exercise the functionsecwd on the Appellate
Tribunal by or under the Act. The Chairman shall & judicial officer not
below the rank of a District Judge Grade-I andhaf other two members, one
shall be an officer of the State Government nobwethe rank of a Joint
Commissioner of Commercial Taxes and the otherl dfealan officer of the

Indian Revenue Service not below the rank of anidathl Commissioner.

Any vacancy in the membership of the Appellatdunal shall be filled up by
the State Government.

Notwithstanding anything contained in sub-gec(1), the Government may at
any time, by order, constitute an additional Beatthe Tribunal, consisting of
a Chairman who shall be a District Judge Gradard two members of whom
one shall be an Officer of the State Governmenthatdw the rank of a Joint
Commissioner of Commercial Taxes and the otherl $lalan officer of the
Indian Revenue Service not below the rank of anithaithl Commissioner to

function at such place and for such period as neasplecified therein.

Where any orders passed by the Benches sgeaifisub-section (1) and (3) are
in conflict with each other on same issue the ge@bairman of the two
benches, on application or suo-moto shall constianiid preside over a full
Bench of not less than five members in the manpecied in the regulations

made under sub-section (5) and the decision of Banbh shall be final.

The Appellate Tribunal shall, with the prewsosanction of the Government
make regulations consistent with the provisionstted Act and rules made
thereunder, for regulating its procedure and tlspaBal of its business. Such
regulations shall be published in the Andhra Prad&gszette.



3-A

1)

()

@)

(4)

The State Government, may, appoint a Commissioh€ommercial Taxes and
as many Additional Commissioners of Commercial Baxdeint Commissioners
of Commercial Taxes, Appellate Deputy Commissiomér€ommercial Taxes,
Deputy Commissioners of Commercial Taxes, Assist@ommissioners of
Commercial Taxes, Commercial Tax Officers and Dgpdbmmercial Tax
Officers as they think fit, for the purpose of m@erhing the functions
respectively conferred on them by or under the &ach officers shall perform
the said functions within such area or areas omthele of the State of Andhra
Pradesh as the Government or any authority oresfieanpowered by them in

this behalf may assign to them.

CHAPTER - 1lI

INCIDENCE, LEVY AND CALCULATION OF TAX

Save as otherwise provided in the Act, evergleteregistered or liable to be
registered as a VAT dealer shall be liable to @eydn every sale of goods in

the State at the rates specified in the Schedules.

Every dealer who has not opted for registratis a VAT dealer and who is
registered or liable to be registered for TOT orosd taxable turnover in a
period of twelve (12) consecutive months exceed$,B8,000/- (Rupees five
lakhs only) but does not exceed Rs. 40,00,000/péRsi forty lakhs only) shall
pay tax at the rate of one percent (1%) on thebiaxarnover in such manner

as may be prescribed.

Every VAT dealer shall pay tax on every sdlga@ods taxable under the Act on
the sale price at the rates specified in the Sdbhedl, 1V and V, subject to the

provisions of Section 13.

Every VAT dealerwho in the course of his business purchases argbla
goodsfrom a person or a dealer not registered as a Védled or from a VAT

dealer in circumstances in which no tax is paydyléhe selling VAT dealer,



shall be liable to pay tax at the rate of four petq4%) on the purchase price

of such goods, if after such purchase, the goaels ar
(i) used as inputs for goods which are exemphftax under the Act; or

(i) used as inputs for goods, which are dispaskedtherwise than by way of
sale in the State or dispatched outside the Stherwise than by way of
sale in the course of inter-State trade and comenercexport out of the

territory of India; or

(i) disposed of otherwise than by way of constiop or by way of sale either

(5)

(6)

(7)

within the State or in the course of interstateérar commerce or export out of

the territory of India:

Provided that in respect of purchases of gopésied in Schedule lll, the
VAT dealer shall be liable to pay tax at the ratecified in that Schedule;

Every dealer shall pay tax on the sale pricgoods specified in Schedule VI at
the special rates and at the point of levy spetifierein;

Every casual trader who sells goods within $tate and any dealer covered
under Explanation Il and IV of clause (10) of Sewt2 shall pay tax on the

sale price of such goods at the rates specifi¢gemespective Schedules.
Notwithstanding anything contained in the Act;

a) Every dealer executing works contracts shel fax on the value of goods
at the time of incorporation of such goods in trerks executed at the rates
applicable to the goods under the Act:

Provided that where accounts are not maintatoedetermine the correct
value of goods at the time of incorporation, suehldr shall pay tax at the
rate of 12.5% on the total consideration receivedegeivable subject to

such deductions as may be prescribed;

b) Any dealer executing any works contracts foe Government or local
authority may opt to pay tax by way of compositairthe rate of 4% on the
total value of the contract executed for the Gorent or local authority

and in such cases, the tax at 4% shall be colleatedource by such



d)

f)

contractee and remitted to Government in such nrarage may be

prescribed,;

Any dealer executing works contracts othentfa Government and local
authority may opt to pay tax by way of compositairthe rate of 4% ...}
of the total consideration received or receivalde dny specific contract

subject to such conditions as may be prescribed,

(*| the words ‘of fifty percent (50%)] omitted by the Act No 23 of 2005 dated
26" Oct 2005 w.e.f 29-08-2005)

Any dealer engaged in construction and selbhgesidential apartments,
houses, buildings or commercial complexes may opidy tax by way of
composition at the rate of 4% of twenty five petcd@5%) of the
consideration received or receivable or the mankadte fixed for the
purpose of stamp duty whichever is higher subgstich conditions as may
be prescribed,;

any dealer having opted for composition under atsugb), (c) and (d),

purchases or receives any goods from outside tte 8t India or from any

dealer other than a Value Added Tax dealer in theteSand uses such
goods in the execution of the works contracts, sledier shall pay tax on
such goods at the rates applicable to them underAtt and the value of
such goods shall be excluded for the purpose opatation of turnover on

which tax by way of composition at the rate of fqercent (4%) is

payable.;

(Clause (e) is inserted by the Act No 23 of 200&@d26" Oct 2005 w.e.f 29-08-2005)

Any dealer who is liable to be registered for TQW a@xecuting any works
contracts shall pay tax at the rate of 1% on teshlie of the goods at the

time of incorporation of the goods used:

*(original clause (e) is renumbered as (f) by thet No 23 of 2005 dated £60ct 2005 w.e.f
29-08-2005)

Provided that where accounts are not maintatnedetermine the correct
value of the goods at the time of incorporatiorghsdealers shall pay tax at
the rate of 1% on the total consideration receigedeceivable subject to
such deductions as may be prescribed.

Provided further that no tax shall be payable untles sub-section on the
turnover relating to the consideration received asub-contractor if the



main contractor opted to pay tax by way of compasitsubject to the

condition that the sub-contractor shall pay tax respect of any goods
purchased or received from outside the State ofalod from any person

other than a Value Added Tax dealer in the Statéhervalue of such goods
at the rates applicable to them under the Act.

(Second proviso to sub section (7) is insertechieyAct No 23 of 2005 dated 2®ct 2005
w.e.f 29-08-2005)

(8) Every VAT dealer who transfers the right t@ g®ods taxable under the Act for
any purpose whatsoever, whether or not for a Specgderiod, to any lessee or
licensee for cash, deferred payment or other véduabnsideration, in the
course of his business shall, on the total amaeadtzed or realizable by him by
way of payment in cash or otherwise on such trareffeght to use such goods
from the lessee or licensee pay a tax for such gabthe rates specified in the

Schedules.

(9) notwithstanding anything contained in the Aetery dealer running any
restaurant, eating house, catering establishmeoiglh coffee shop, sweet shop
or any establishment by whatever name called anddub, who supplies by
way of or as part of any services or in any othemmer whatsoever of goods
being food or any other article for human consumptor drink shall pay tax at
the rate of twelve and half percent (12.5%) onysigercent (60%) of the
taxable turnover, if the taxable turnover in a petiof preceding twelve months
exceeds Rs.5,00,000/- (Rupees five lakhs) or inpteeeding three months
exceeds Rs.1,25,000/- (Rupees one lakh twenth&iusand).

(The original sub section “(9). Every VAT dealenning any restaurant, eating house, or hotel
by whatever name called, who supplies, by way o&®ipart of any service or in any other
manner whatsoever of goods, being food or any ahtéle for human consumption or drink
other than liquor and whether or not such goods tsaffered tax under the Act, where such
supply or service is for cash, deferred paymerdtber valuable consideration, may opt to pay
tax by way of compaosition at the rate of twelve &adf percent (12.5%) on sixty percent (60%)
of the total amount charged by the said VAT defdesuch supply” is substituted by Act No 10
of 2006 dated @ January 2005, w.e.f 24-11-2005.)

Nothing contained in the Act shall be deemed tpase or authorize the imposition
of a tax on the sale or purchase of any goods, aveech sale or purchase takes

place:

a) outside the State; or



b) in the course of the import of the goods imoexport of the goods out of the

territory of India; or
c) inthe course of inter-State trade or commerce.

Explanation: - The provisions of Chapter Il of the Central Salex Act, 1956,
shall apply for the purpose of determining wherale ®r purchase takes place
in the course of inter-State trade or commerceuside a State or in the course

of import or export.

6. Where goods sold or purchased are contained itaic@ns or are packed in any
packing material liable to tax under the Act, tlaerof tax applicable to such
containers or packing material shall, whether theepof the containers or packing
material is charged for separately or not, be #raesas the rate of tax applicable to
such goods so contained or packed, and where samttisgsold or purchased are
exempt from tax under the Act, the containers arkjpy material shall also be

exempted.
7. The goods listed in Schedule | to the Act shalekempted from tax under the Act.

8. Subject to the conditions in Sections 9 and 1efAct, the following shall be zero-

rated sales for the purpose of the Act and shadlligéble for input tax credit:

(a) Sale of taxable goods in the course of intatestrade and commerce falling
within the scope of Section 3 of the Central Sdl@s Act, 1956;

(b) Sale of goods falling within the scope of selations (1) and (3) of Section 5 of
the Central Sales Tax Act 1956;

(c) Sale of goods to any unit located in Spec@rbmic Zone.

9. Every dealer, who is liable to pay tax on the sdlgoods specified in Schedule VI,
shall be eligible for input tax credit subject hetconditions in Section 13 of the Act

and in the manner prescribed.

10. (1) Any dealer who is not registered or does nadttogoe registered as VAT dealer
shall not be entitled to claim input tax credit oty purchase, and shall not be

eligible to issue a tax invoice.



(2) Any dealer who is registered as a VAT dealallsnot be liable to Turnover

Tax from the effective date of such registration.

11. (1) Subject to sub-section (2), the VAT payableaorale liable to VAT shall be
calculated by applying the rate of tax specifiedhie Schedules, on the sale

price of goods.

(2) Where the sale price of goods is inclusiv&Afl, the amount of VAT shall be

determined in accordance with the formula presdiibe

(3) Where a dealer is liable to pay turnover tader sub-section (2) of Section 4,
the tax shall be calculated by applying the rateTofnover Tax specified

therein on the taxable turnover.

12. The VAT payable by a VAT dealer or VAT credit ofued due to a VAT dealer for

a tax period shall be calculated in accordance thighformula prescribed.

13. (1) Subject to the conditions if any, prescribed jrgput tax credit shall be allowed
to the VAT dealer for the tax charged in respectlbfpurchases of taxable
goods, made by that dealer during the tax perfaljdh goods are for use in the
business of the VAT dealer. No input tax crediélsbe allowed in respect of

the tax paid on the purchase of goods specifiéthedule VI.

(2) (a) A dealer registered as a VAT dealer ondhate of commencement of the
Act, shall be entitled to claim for the sales fmid under Andhra Pradesh
General Sales Tax Act, 1957 on the stocks helthénState on the date of
commencement of the Act subject to the conditiom$ i the manner as

may be prescribed:

Provided that such goods should have been psedhftom 01-04-2004 to
31-03-2005 and are goods eligible for input taxditre

(b) Subject to the conditions if any, prescribiegut tax credit shall be allowed
to a VAT dealer on registering as VAT dealer if dnput tax is paid or
payable in respect of all purchases of taxable goathere such goods are

for use in the business as VAT dealer, providedytheds are in stock on the



@)

(4)

(5)

(6)

(7)

(8)

effective date of registration and such purchaseiwed not more than three

months prior to such date of registration.
A VAT dealer shall be entitled to claim :-

(a) input tax credit under sub-section (1), om date the goods are received by

him, provided he is in possession of a tax invoice;

(b) input tax credit or sales tax credit undeb-saction (2), on the date of

registration, provided he is in possession of damntary evidence therefor.

A VAT dealer shall not be entitled for inputxt credit or sales tax credit in

respect of the purchases of such taxable goodsagdbenprescribed.
No input tax credit shall be allowed on thédwing:

(a) works contracts where the VAT dealer pays uader the provisions of
clauses (b),(c) and (d) of sub-section (7) of Seeck

(b) transfer of a business as a whole;

(c) sale of exempted goods except when such gamdsold in the course of

export or exported outside the territory of India;

(d) exempt sale;

(e) transfer of exempted goods on consignmens loago branches of the VAT
dealer outside the State otherwise than by waxlef s

® (...... ) omitted

(Clause (f) which reads as “supply of goods by\Rd dealer as mentioned in sub-section
(9) of Section 4” is omitted by Act No 10 of 20@ated &' January 2006, w.e.f 1-12-
2005)

The input tax credit for transfer of taxableogs outside the State by any VAT
dealer otherwise than by way of sale shall be abtbfor the amount of tax in

excess of 4%.

Where any VAT dealer pays tax under clausefalub-section (7) of Section 4,
the input tax credit shall be limited to 90% of tleéated input tax.

Where goods purchased by a VAT dealer ardypfot his business use and
partly for other than his business use, the amotitite input tax credit shall be

limited to the extent of input tax that relateghte goods used in his business.



14.

15.

16.

(9) A Turnover Tax dealer or a casual trader shatlbe entitled to claim input tax

credit.

(10) Any dealer covered by Explanation Il & IV ofause (10) of Section 2 shall
not be eligible for input tax credit against oratable to sale of un-serviceable
goods or scrap, surplus, old, obsolete or discardatkrial or waste products

whether by auction or otherwise.

(11) Any VAT dealer who purchases any taxable gdooim a dealer covered under
sub-section (10) above, shall be eligible for infax credit, on production of

documentary evidence that tax has been charged.

A VAT dealer making a sale liable to tax to anoth&T dealer shall issue at the

time of sale, a tax invoice in such form as maytescribed.

(1) The Government may, if it is necessary so toirddhe public interest and
subject to such conditions as it may impose, bytdication, provide for grant
of refund of tax paid to any person, on the purebasffected by him and

specified in the said notification.

(2) Any notification under sub section (1) mayiégued so as to be retrospective to
any day not earlier than the appointed day and sotfication shall take effect
from the date of its publication in the Gazettesoch other earlier or later date

as may be mentioned therein.

(3) An application for refunds shall be made irplitate to the Commissioner
within a period of six months from the date of ghase or as the Government
may prescribe in the notification and it shall lme@npanied by the purchase
invoice in original.

(1) The burden of proving that any sale or pureteftected by a dealer is not liable
to any tax or is liable to be taxed at a reducéel oa eligible for input tax credit
shall lie on the dealer.

(2) Where a dealer issues or produces a falsevioilicher, declaration, certificate
or other document with a view to support or makg eaim that a transaction

of sale or purchase effected by him or any otheledgis not liable to tax or



17. (1)

(2)

@)

(4)

()

liable to be taxed at a reduced rate, or eligibtariput tax credit is guilty of an

offence under Section 55 of the Act.

CHAPTER - IV

REGISTRATION

Every dealer other than a casual trader shallligble to be registered in

accordance with the provisions of the Act.

Every dealer commencing business and whosmastil taxable turnover for
twelve consecutive months is more than Rs.40,00,000upees forty lakhs
only) shall be liable to be registered as a VATlelehefore the commencement

of business.

Every dealer whose taxable turnover in thecgueng three months exceeds
Rs.10,00,000/- (Rupees ten lakhs only) or in thelte preceding months
exceeds Rs.40,00,000/- (Rupees forty lakhs onlyhall sbe liable to be

registered as a VAT dealer.

Every dealer whose taxable turnover duringptbeod from 1st January 2004 to
31st December 2004 is more than Rs.40,00,000/- g&forty lakhs only),
shall be liable to be registered as a VAT dealer.

Notwithstanding anything contained in sub-sewi (2), (3) and (4), the
following classes of dealers shall be liable torbgistered as VAT dealers

irrespective of their taxable turnover namely:-

(a) every dealer importing goods in the courseébwdiness from outside the

territory of India;

(b) every dealer registered or liable to be tegexl under the Central Sales Tax
Act 1956, or any dealer making purchases or saldbe course of inter-
state trade or commerce or dispatches any gooapkace outside the State

otherwise than by way of sale;



(6)

(7)

(8)

(c) every dealer residing outside the State laaty;ng on business within the

State and not having any permanent place of busines
(d) every dealer liable to pay tax on goods disteSchedule VI;

(e) every commission agent, broker, delcredeentaguctioneer or any other
mercantile agent by whatever name called, who esamwn the business of
buying, selling, supplying or distributing goods d&wehalf of any non

resident principal;
(f) every dealer availing sales tax defermergades tax holiday;

(g) every dealer executing any works contract exceem§,00,000/- (Rupees
five lakhs only) for the Government or local auibpor every dealer opting

to pay tax by way of composition on works contract;

(h) every dealer liable to pay tax under sub-sectigro{$ection 4 of the Act;
(Clause (h) is inserted by Act No 10 of 2006, datBdanuary 2006, w.e.f 1-12-2005.)

(a) Any dealer effecting sale of goods liatdé¢ax under the Act and who is not
otherwise liable to register may also opt for regison as a VAT dealer and

such registration shall be subject to such conastias may be prescribed,;

(b) Any dealer intending to effect sale of godidble to tax under the Act, and
who is not otherwise liable to register, may alg for registration as a
VAT dealer and such registration shall be subjeduch conditions as may

be prescribed.

Every dealer not registered or not liablerfgistration as VAT dealer and who
sells any goods and has a taxable turnover excg&dirb,00,000/- (Rupees five
lakhs only) in a period of twelve consecutive maentn has reason to believe
that his taxable turnover in a period of twelve sEErutive months will exceed
Rs.5,00,000/- (Rupees five lakhs only), shall apiay registration as TOT

dealer in the manner prescribed.

Subject to the provisions contained in sultise5), every dealer who held a
registration certificate under the Andhra Pradesmdédal Sales Tax Act 1957
shall be deemed to be registered as TOT dealerr uhdeAct provided the



(9)

dealer had a taxable turnover exceeding Rs.5,00,(R0pees five lakhs only )

but below Rs.40,00,000/- (Rupees forty lakhs odlyjing the period from 1st

January, 2004 to 31st December, 2004 and had scominued his business or
his Registration Certificate had not been canceali@uhg that period.

Where a registered dealer dies or transfethmrwise disposes of his business
in whole, the successor or the transferee, unlésady in possession of

registration shall be liable to be registered uriderAct.

(10) An application for registration shall be madehe authority prescribed in such

manner and within such time as may be prescribed.

(11) If the authority to whom an application is deaunder sub-section (10) is

18. (1)

(2)

19. (1)

(@)

satisfied that the application is bonafide anchisider and in conformity with
the provisions of the Act and the rules made thedet, he shall register the

applicant and grant him a certificate of registmatin the prescribed form.

The authority prescribed shall issue a redisinaidentification number known

as:
(a) Taxpayer Identification Number (TIN) to a Baegistered as VAT dealer;
(b) General Registration Number (GRN) to a deadgistered as TOT dealer.

Every VAT dealer or TOT dealer who is allotta Taxpayer ldentification
Number (TIN) or General Registration Number (GRNhals indicate such
number on all returns, forms, tax invoices or atheo documents used for the

purposes of the Act.

Any VAT dealer or TOT dealer registered undecti®n 17 of the Act shall
apply for cancellation or amendment of registratimnsuch circumstances as
may be prescribed.

The authority prescribed may, for good anfficgant reasons cancel, modify or
amend any certificate of registration issued by:him

provided that no order shall be passed understiissection without giving the

dealer a reasonable opportunity of being heard.



20. (1)

(2)

®3)

(4)

21. (1)

()

CHAPTER-V

PROCEDURE AND ADMINISTRATION OF TAX

Returns and Assessments

Every dealer registered under Section 17 oféttte shall submit such return or
returns, along with proof of payment of tax in sunhnner, within such time,

and to such authority as may be prescribed.

If a return has been filed within the presadiliame and the return so filed is
found to be in order, it shall be accepted as asdfssment subject to

adjustment of any arithmetical error apparent @nftlce of the said return.

(a) Without prejudice to the powers of the hauity prescribed under sub-
section (3) of Section 21, every return shall biejett to scrutiny to verify
the correctness of calculation, application of ectrrate of tax and input tax

credit claimed therein and full payment of tax gagegor such tax period.

(b) If any mistake is detected as a result ohssarutiny made as specified in
clause (a), the authority prescribed shall issusotice of demand in the
prescribed form for any short payment of tax orregovery of any excess

input tax credit claimed.

Every dealer shall be deemed to have beerssesddo tax based on the return
filed by him, if no assessment is made within aqeeof four years from the

date of filing of the return.

Where a VAT dealer or TOT dealer fails to fdereturn in respect of any tax
period within the prescribed time, the authorityeguribed shall assess the

dealer for the said period for such default inrtrenner prescribed.

If a VAT dealer or TOT dealer submits a retaong with evidence for full
payment of tax, subsequent to the prescribed theeassessment made under
sub-section (1) shall be withdrawn without prejedio any interest or penalty

leviable.



®3)

(4)

()

(6)

(7)

(8)

Where the authority prescribed is not satisfigth a return filed by the VAT
dealer or TOT dealer or the return appears to beriact or incomplete, he
shall assess to the best of his judgement withum f@ars of due date of the

return or within four years of the date of filingtbe return whichever is later.

The authority prescribed may, based on angrinition available or on any
other basis, conduct a detailed scrutiny of theoawts of any VAT dealer or
TOT dealer and where any assessment as a resalicbf scrutiny becomes
necessary, such assessment shall be made witleinoal jof four years from the

end of the period for which the assessment is tmaee.

Where any willful evasion of tax has been catted by a dealer, an assessment
shall be made to the best of his judgement by tileoaity prescribed within a
period of six years of date of filing of the retuon the first return relating to

such offence.

The authority prescribed may reassess, whem@saessment was already made
under sub-sections (1) to (5) and such assessnmelarsiates the correct tax
liability of the dealer, within a period of four s from the date of such

assessment.

Where any assessment has been deferred onriafoany stay order granted
by the High Court or where an appeal or other grdoggs is pending before the
High Court or Supreme Court involving a questionlaiv having a direct
bearing on the assessment in question, the pedadgdwhich the stay order
was in force or such appeal or proceedings wasipgrshall be excluded in
computing the period of four years or six yearsttas case may be for the

purpose of making the assessment.

Where an assessment made has been set asadg Bypurt, the period between
the date of such assessment and the date on willies been set aside shall be
excluded in computing the period of four yearsigrygars as the case may be,

for making any fresh assessment;



22. (1)

(@)

®3)

(4)

(5)

Payment and Recovery of Tax

The tax payable in respect of a tax period @lenth a return and the tax
assessed under the Act shall be payable in suchenand within such time as
may be prescribed.

If any dealer fails to pay the tax due on Itlasis of return submitted by him or
fails to pay any tax assessed or penalty leviednyr other amount due under
the Act, within the time prescribed or specifiecerth for, he shall pay, in

addition to the amount of such tax or penalty oy ather amount, interest
calculated at the rate of one percent per montthiperiod of delay from such
prescribed or specified date for its payment. ifAterest in respect of part of a
month shall be computed proportionately and fos firpose, a month shall
mean a period of 30 days.

In the case of a dealer executing works cohtfar Government or local
authority, a tax at the rate of 4% shall be deduftem the amount payable to
him and such contractee deducting tax at sourdérgmait such amount in the

manner as may be prescribed.

In case of (a VAT dealep dealeexecuting works contract (for a compariy)
Central Government or a Compaoy a statutory body or an undertaking or an
institution other than Government or local authonitespective of the quantum
of value of the contract or for any other dealeadirm where the value of the
contract exceeds Rs.10,00,000/- (Rupees ten lakigy a tax (at the rate of 2%)
at the rate of four percent (4%shall be deducted from the amount payable to
him and such contractee deducting tax at sourcé remait such amount in the
manner as may be prescribed.

(The words “for a company” and “at the rate of 2&& substituted by the Act No 23 of 2005
dated 28 Oct 2005 w.e.f 29-8-2005)

(The words “a VAT dealer” substituted by the Act M@ of 2006 dated™Jan 2006 w.e.f 24-11-
2005)

Where a VAT dealer paid entry tax on any goodder Andhra Pradesh Entry

Tax on entry of Motor Vehicles into Local Areas A&96 and Andhra Pradesh



(6)

Tax on Entry of goods into Local Areas Act 2001¢ckstamount shall be
adjusted against VAT payable provided the creditiriput tax is not restricted
under*(....) Section 13 of the Act.

*(the words “the provision of sub-section (4) ofeaymitted by the Act No 23 of 2005 dated

26" Oct 2005 w.e.f 29-8-2005).

(a) The Deputy Commissioner, on an applicatade by a VAT dealer or any
other dealer, permit the payment of any tax, pgnaitother amount due
under the Act in such instalments within such wes and subject to such
conditions, as he may specify in the said ordewingaregard to the

circumstances of the each case;

(b) Where such payment in instalments is perohittbe dealer shall pay in
addition to such tax, penalty, instalment or ots@ount, interest at the rate
of one percent per month for the amount for theopefrom the date

specified for its payment on the instalments soniiéed.

(7) Any person required to deduct tax at sourceeunrslib-sections (3) and (4)

23. (1)

()

®3)

fails to deduct or to remit such tax shall be lalb pay interest at the rate
of twelve percent (12%) per annum for the delaysibg.

(Sub section (7) is inserted by the Act No 23 dd®@ated 28 Oct 2005 w.e.f 29-8-2005).
Where any dealer doing business in respegthith tax is payable under the
Act is dead, the Executor, Administrator, Successotitle or other legal
representative of the deceased dealer shall, pece®f such business, be liable
to submit the returns due under the Act and tossssent under Section 21 and
to pay out of the estate of the deceased deaketat) interest and any penalty

assessed or levied as payable by the deceased. deale

The provision relating to appeals and revisishall be applicable to assessment
made under sub-section (1) as if the Executor, Adstrator, Successor in title
or other legal representative were himself theeateal

The provisions of sub-sections (1) and (2)llshpply mutatis mutandis to a

partnership firm of which the managing partnersehdied.



24. (1)

(@)

3)

(4)

()

Where any firm is liable to pay any tax or athenount under the Act, the firm
and each of the partners of the firm shall be jpiahd severally liable for such

payment.

Where any business carried on by a firm orimdbl Undivided Family or an
Association has been discontinued or dissolved atltaority prescribed shall
make an assessment on the taxable turnover antnileéethe tax payable as if
no such discontinuance or dissolution had takeoeptad all the provisions of
the Act including provisions relating to levy of sty or any other amount

payable under any of the provisions of the ActIstuaply, to such assessment.

Every person who was at the time of such diSesoance or dissolution, a
partner of the firm, or a member of such Hindu Wrakd Family or
Association and the legal representative of anyh querson who is deceased,
shall be jointly and severally liable for the ambohtax, penalty or any other
amount payable, and all the provisions of the Awllsapply to any such

assessment or levy of penalty or any other amount.

Where such discontinuance or dissolution tgdase after any proceedings in
respect of any year have commenced, the proceediagde continued against
the VAT dealer or TOT dealer referred to in subtisec(2) from the stage at
which such proceedings stood at the time of susboditinuance or dissolution
and all the provisions of the Act shall apply actogly.

When any private company is wound up and aryassessed on the company
under the Act for any period, whether before otthie course of or after its
liquidation, cannot be recovered, then every pemsba was a director of the
private company at any time during the period fbich the tax is due, shall be
jointly and severally liable for the payment of Buax, unless he proves that the
non-recovery cannot be attributed to any grosseweghisfeasance or breach of
duty on his part in relation to the affairs of t@mpany.

25. If the tax assessed or penalty levied or interagaéple under the Act, or any amount

of tax including deferred tax which is treated deam extended by the Government

to the dealer and any instalment thereof, are aat py a dealer within the time



specified therefor, the whole of the amount thenai@ing unpaid may be recovered

as if it were an arrear of land revenue.

26. Notwithstanding anything to the contrary contaime@ny law for the time being in
force, any amount of tax, including deferred taxichhs treated as a loan extended
by the Government to the dealer, penalty, inteaest any other sum payable by a
VAT dealer or TOT dealer or any other dealer urilerAct, shall be the first charge
on the property of the VAT dealer or TOT dealeany other dealer as the case may
be.

27. (1) Where during the pendency of any proceedingdeurthe Act, or after the
completion thereof, any VAT dealer or TOT dealenny other dealer creates a
charge on, or parts with the possession by waglef snortgage, gift, exchange
or any other mode of transfer whatsoever, or anlyiofssets in favour of any
other person such charge or transfer shall be uoldss he proves that such
charge or transfer was not with the intention tvaled any tax or any other sum

payable.

(2) (a) where, during the pendency of any progegdior the assessment or
reassessment of any tax or turnover tax which Baaped assessment, the
authority prescribed is of the opinion that for fhe&pose of protecting the
interests of the revenue it is necessary so tonuy with the previous
approval of the Commissioner, by order in writigtach provisionally in

the prescribed manner any property belonging taéader;

(b) every such provisional attachment shall céadeave effect after the expiry

of a period of six months from the date of the ordade under clause (a):

Provided that the Commissioner may, for reagort®e recorded in writing,
extend the aforesaid period by such further peoioperiods as he thinks fit,
so, however, that the total period of extensiorllsi@ in any case exceed

two years.

28. (1) A Deputy Commissioner shall have the powera Gfollector under the Andhra
Pradesh Revenue Recovery Act, 1864 for the purmdsescovery of any

amount due under the Act.



(2)

3)

29. (1)

(2)

3)

(4)

Subject to the provisions of sub-section (8P&puty Commercial Tax Officers
shall, for the purposes of recovery of any amowd dnder the Act, have the
powers of the Mandal Revenue Officer under the AadBradesh Rent and
Revenue Sales Act, 1839 for the sale of propesdyalned for any amount due
under the Act.

Notwithstanding anything contained in the Araifradesh Rent and Revenue
Sales Act, 1839 the Deputy Commercial Tax Officerthe exercise of the
powers conferred by sub-section (2) shall be stibjecthe control and

superintendence of the Deputy Commissioner.

The Commissioner or any other authority prdsati may at any time or from
time to time, by notice in writing (a copy of whicall be forwarded to the
dealer at his last address known to such authoréglire any person from
whom money is due or may become due to the defawdlteany person who
holds or may subsequently hold money for, or oroawt of the defaulter, to
pay to such authority, either forthwith if the mgnleas become due or is so
held, within the time specified in the notice but before the money becomes
due or is held, so much of the money as is sufficie pay the amount due by
the defaulter in respect of arrears of tax, intergenalty or the whole of the

money when it is equal to or less than that amount.

The authority prescribed may, at any time, @nf time to time, amend or
revoke any such notice or extend the time of makimg payment in pursuance
of the notice.

Any person making any payment in compliancehwilie notice under this
section shall be deemed to have made the paymelet tine authority of the
defaulter and the receipt of the authority presatishall constitute a good and
sufficient discharge of the liability of such pemstw the extent of the amount

referred to in the receipt.

Any person discharging any liability to the aeiter after receipt of the notice

referred to in this section, shall be personakiyplé to the authority prescribed



to the extent of the liability discharged or to tletent of the liability of the

defaulter for the amount due under the Act, whiehnes less.

(5) Where any person to whom a notice under thisise is sent proves to the
satisfaction of the authority prescribed that tlhwnsdemanded or any part
thereof is not due by him to the defaulter or tiradoes not hold any money for
or on account of the dealer, then nothing contaimethis Section shall be
deemed to require such person to pay the sum desdandany part thereof, to
the authority prescribed.

(6) Where any person to whom a notice under sutiese(l) is sent, fails to pay to
the authority prescribed the sum demanded or amytpereof as required in
the said notice, such sum shall be recoverable &och person as if it were an

arrear of land revenue due from him.

(7) The provisions of this Section shall be withptgjudice to any action that may

be taken for the recovery of the money due frondéeder.

30. Where ownership of the business of a dealer regidtender the Act and liable to
pay tax is transferred, any tax or any other amgpagtble under the Act in respect
of such business and remaining unpaid at the timthe transfer, may without
prejudice to any action that may be taken for ésowery from the transferor, be
recoverable from the transferee as if the transfesere the dealer liable to pay such
tax or other amount.

Appeals and Revisions

31. (1) Any VAT dealer or TOT dealer or any other deabbjecting to any order
passed or proceeding recorded by any authorityruheeprovisions of the Act
other than an order passed or proceeding recordedarb Additional
Commissioner or Joint Commissioner or Deputy Corsiaiger, may within
thirty days from the date on which the order orceeding was served on him,

appeal to such authority as may be prescribed:



()

3)

Provided that the appellate authority may withifurther period of thirty days
admit the appeal preferred after a period of thadys if he is satisfied that the
VAT dealer or TOT dealer or any other dealer haffigent cause for not

preferring the appeal within that period:

Provided further that an appeal so preferred| shal be admitted by the
appellate authority concerned unless the dealetuses proof of payment of
tax admitted to be due, or of such instalments &% tbeen granted, and the
proof of payment of twelve and half percent of diféerence of the tax assessed
by the authority prescribed and the tax admittedthyy appellant, for the

relevant tax period, in respect of which the apepteferred.

The appeal shall be in such form, and verifiedsuch manner, as may be
prescribed and shall be accompanied by a fee wélail not be less than
Rs.50/- (Rupees fifty only) but shall not exceed.1R60/- (Rupees one
thousand only) as may be prescribed.

(&) Where an appeal is admitted under subesedti), the appellate authority
may, on an application filed by the appellant anbject to furnishing of
such security or on payment of such part of theued tax within such
time as may be specified, order stay of collectibbalance of the tax under

dispute pending disposal of the appeal;

(b) Against an order passed by the appellateoaityhrefusing to order stay
under clause(a), the appellant may prefer a ravigetition within thirty
days from the date of the order of such refusaltie Additional
Commissioner or the Joint Commissioner who mayeshbjo such terms
and conditions as he may think fit, order stayafection of balance of the

tax under dispute pending disposal of the appe#h®wyppellate authority;
(c) Notwithstanding anything in clauses (a) or, (lhere a VAT dealer or TOT

dealer or any other dealer has preferred an appehe Appellate Tribunal

under Section 33, the stay, if any, ordered untierse (b) shall be operative
till the disposal of the appeal by such Tribunald athe stay, if any ordered
under clause (a) shall be operative till the digpas the appeal by such



(4)

(5)

(6)

32. (1)

()

Tribunal, only in case where the Additional Comnaaer or the Joint
Commissioner on an application made to him by #eet in the prescribed

manner, makes specific order to that effect.

The appellate authority may, within a periddtwo years from the date of

admission of such appeal, after giving the appelé&n opportunity of being

heard and subject to such rules as may be presicrib

(a) confirm, reduce, enhance or annul the assedson the penalty, or both; or

(b) set aside the assessment or penalty, or kaott, direct the authority
prescribed to pass a fresh order after such furéimguiry as may be
directed; or

(c) pass such other orders as it may think fit.

Before passing orders under sub-section (#),appellate authority may make

such enquiry as it deems fit or remand the casanjosubordinate officer or

authority for an inquiry and report on any spedifint or points.

Every order passed in appeal under this sestall, subject to the provisions
of Sections 32, 33, 34 and 35 be final.

The Commissioner may suo moto call for andwra the record of any order
passed or proceeding recorded by any authoriticesfbr person subordinate to
him under the provisions of the Act, including sségtion (2) and if such order
or proceeding recorded is prejudicial to the irgeg®f revenue, may make such
enquiry, or cause such enquiry to be made and dulajehe provisions of the

Act, may initiate proceedings to revise, modify st aside such order or

proceeding and may pass such order in referencetthas he thinks fit.

Powers of the nature referred to in sub-sadtl) may also be exercised by the
Additional Commissioner, Joint Commissioner, Dep@gmmissioner and
Assistant Commissioner in the case of orders passptbceedings recorded by

the authorities, officers or persons subordinatiéon:

Provided that the power under sub-sections ({Rpshall not be exercised by

the authority specified therein in respect of asgue or question, which is the



@)

(4)

()

(6)

(7)

33. (1)

subject matter of an appeal before or which wasdddcon appeal by the

Appellate Tribunal under Section 33:

Provided further that this restriction is not bqable in respect of other issues
or questions, which are not the subject mattemodgpeal before the Appellate

Tribunal.

In relation to an order of assessment passddruthe Act, the powers conferred
by sub-sections (1) and (2) shall be exercisablg within a period of four

years from the date on which the order was serveti®@dealer.

No order shall be passed under sub-sectionr({3) enhancing any assessment
unless an opportunity has been given to the dealshow cause against the

proposed enhancement.

It shall be lawful for the Commissioner to elefany proceedings under this
section by the reason of the fact that an appeatt®r proceeding is pending
before the High Court or Supreme Court involvingwestion of law having a

direct bearing on the order or proceeding in qoesti

Where an order passed under this section has bet aside by any court or
other competent authority under the Act for anysoea the period between the
date of such order and the date on which it has Is®eset aside shall be
excluded in computing the period of four years dptin sub-section (3), for

the purpose of making a fresh revision, if any,earmttiis section.

Where any proceeding under this section has lieferred on account of any
stay order granted by the High Court or SupremerCimuany case, or by
reason of the fact that an appeal or other prongadipending before the High
Court or the Supreme Court involving a questiotaaf having a direct bearing
on the order or proceeding in question, the pediodng which the stay order
was in force or such appeal or proceeding was pgnsihall be excluded in
computing the period of four years specified in-sebtion (3), for the purposes

of exercising the power under this section.
Any dealer objecting to an order passed ocgeding recorded:-

a) by any authority prescribed on appeal unéetiGn 31; or



(2)

3)

b) by the Additional Commissioner, or Joint Corasnoner or Deputy
Commissioner under Section 21 or 32 or 38, may apjethe Appellate
Tribunal within sixty days from the date on whidretorder or proceeding

was served on him.

The Appellate Tribunal may within a further jper of sixty days admit the
appeal preferred after the period of sixty days#ieel in sub-section (1), if it is
satisfied that the dealer had sufficient causentwrpreferring the appeal within

that period:

Provided that no appeal against the order passéédr Section 31 shall be
admitted under sub-section (1) or sub-section (2)his section unless it is
accompanied by satisfactory proof of the paymerfifiyf percent of the tax as

ordered by the Appellate Authority under Section 31

Provided further that no appeal against the opdased under sub-section (2)
of Section 32 shall be admitted under sub-sectibnadr (2) unless it is
accompanied by satisfactory proof of the paymentheftax admitted by the
appellant to be due or in such instalments theasisahight have become payable
as the case may be, and twenty five percent oflifiference of the tax ordered
by the revisional authority under sub-section (2)Section 32 and the tax

admitted by the appellant:

Provided also that the authority prescribed shefiind the said amount of
twelve and half percent or twenty five percentitiy fpercent of the difference
of tax assessed by the authority prescribed ossi@val authority as the case
may be and the tax admitted and paid by the apypeldth interest calculated
at the rate of 12% per annum if the refund is natenwithin 90 days from the

date of receipt of the order passed under Secfiaor 33.

The appeal shall be in the prescribed form|l dleverified in the prescribed
manner, and shall be accompanied by such fee vehiah not be less than Rs.
one hundred only but shall not exceed Rupees twastémd only as may be

prescribed.



(4) The Appellate Tribunal may, after giving batérties to the appeal a reasonable
opportunity of being heard:-

(a) confirm, reduce, enhance or annul the assadson the penalty or both; or

(b) set aside the assessment or the penalty thr, bad direct the authority
prescribed to pass a fresh order after such furithguiry as may be

directed; or
(c) pass such other orders as it may think fit:

Provided that if the appeal involves a questiblaw, a decision on which is
pending in any proceeding before the High CoutherSupreme Court, the
Appellate Tribunal may defer the hearing of the egboefore it, till such

proceeding is disposed of.

(5) (a) Before passing any order under sub-se¢tiprthe Appellate Tribunal may
make such inquiry as it deems fit or remand thee dasthe appellate
authority against whose order the appeal was pegfesr to the authority
prescribed concerned, for an inquiry and reportaog specified point or

points.

(b) Notwithstanding anything contained in subtws (4), where the VAT
dealer or TOT dealer or any other dealer who hasl fan appeal to the
Appellate Tribunal fails to appear before the Apgtel Tribunal either in
person or by counsel when the appeal is calledoorhéaring, it shall be

open to the Tribunal to make an order dismissiegagbpeal:

Provided that the Appellate Tribunal may, onamplication made by the
dealer within thirty days from the date of commuaticn of the order of
dismissal and on sufficient cause being shown by fior his non-

appearance when the appeal was called on for lggagradmit the appeal
on such terms as it thinks fit, after giving notitteereof to the authority

against whose order or proceeding the appeal vedsrped.

(6) (a) Where a VAT dealer or TOT dealer or anlgeotdealer, objecting to an

order passed or proceeding recorded by a Deputyn@ssioner under



(7)

(8)

(9)

34. (1)

(@)

Section 21 or 32 has preferred an appeal to theelgip Tribunal, the
Additional Commissioner, or the Joint Commissiomety, on an application
filed by the dealer, subject to such terms and itmmd, as he may think fit,
order stay of collection of the tax under dispuenging disposal of the

appeal by the Appellate Tribunal,

(b) The payment of tax and penalty, if any, du@accordance with the order of
the first appellate authority or of the Deputy Coissioner under Section 21
or in revision under Section 32, in respect of wWwhan appeal has been
preferred under sub-section (1), shall not be stayending disposal of the

appeal.

Except as provided in the rules Appellate Tnidushall not have the power to

award costs to either of the parties to the appeal.

Every order passed by the Appellate Tribunadlar sub-section (4) shall be
communicated by it to the dealer, the authorityirrsgjavhose order the appeal
was preferred, the Commissioner and such otherosatids as may be

prescribed.

Every order passed by the Appellate Tribunatlaunsub-section (4) shall,

subject to the provisions of Section 34 be final.

Within ninety days from the date on which adeyrunder sub-section (4) of
Section 33 was communicated to him the VAT dealef©T dealer or any
other dealer or the authority prescribed in thisdilemay prefer a petition to the
High Court against the order on the ground that Appellate Tribunal has

either decided erroneously, or failed to decidg, gurestion of law:

Provided that the High Court may admit a petijpwaferred after the period of
ninety days aforesaid if it is satisfied that tleifooner had sufficient cause for

not preferring the petition within that period.

The petition shall be in the prescribed foghall be verified in the prescribed
manner, and shall, where it is preferred by thdelgebe accompanied by a fee
of Rs.500/-.



3)

(4)

()

(6)

If the High Court, perusing the petition coresil that there is no sufficient

ground for interfering, it may dismiss the petitisummmarily :

Provided that no petition shall be dismissed sslthe petitioner has had a

reasonable opportunity of being heard in suppentetbr.

(a) If the High Court does not dismiss theitfet summarily, it shall, after
giving both parties to the petition, a reasonalgpastunity of being heard,
determine the question or questions of law raisetlather reverse, affirm,
or amend the order against which the petition wadepred, or remit the
matter to the Appellate Tribunal with the opiniohtiee High Court on the
guestion or questions of law raised, or pass stloér @rder in relation to the
matter as the High Court thinks fit.

(b) Where the High Court remits the matter to Ampellate Tribunal under
clause (a) with its opinion on the question or ¢oes of law raised, the
Appellate Tribunal shall amend the order passedt lny conformity with

such opinion.

Before passing an order under sub-section tf#), High Court may, if it
considers it necessary so to do, remit the petitiothe Appellate Tribunal and

direct it to return the petition with its findingn@ny specific question or issue.

(a) Notwithstanding that a petition has beegfgared under sub-section (1) tax
shall be paid in accordance with the assessmerg imatie case:

Provided that the High Court may, in its disicretpermit the petitioner
to pay the tax in such number of instalments, we guch other direction in

regard to the payment of tax as it thinks fit :

Provided further that if, as result of the petit any change becomes
necessary in such assessment, the High Court nthgree the authority
prescribed to amend the assessment, and on sucidian@et being made
the excess amount paid by the dealet Bhakfunded to him without
interest, or the further amount of tax due from hishall be

collected in accordance with the provisions ofAlog as the case may be.



7

(8)

35. (1)

(@)

®3)

(4)

(b) The payment of tax and penalty, if any du@adcordance with the order of
the Appellate Tribunal in respect of which a petitihas been preferred
under sub-section (1) shall not be stayed pendieglisposal of the petition,
but if such amount is reduced as a result of setiign, the excess tax paid

shall be refunded in accordance with tlwvisions of the Act.

(a) The High Court may, on the application bé tdealer or the authority
prescribed review any order passed by it undersgghion (4) on the basis

of facts which were not before it when it passexidhder;

(b) The application for review shall be preferreithin such time, and in such
manner as may be prescribed and shall, wherepiteiferred by the dealer,

be accompanied by a fee of Rupees one hundred only.

In respect of every petition or applicatioreferred under sub-section (1) or
sub-section (7), the costs shall be in the dismmetif the High Court.

Any VAT dealer or TOT dealer or any other deabbjecting to an order
relating to assessment passed by the Commissianensto under Section 32
or 38 may appeal to the High Court within sixty sldgom the date on which

the order was communicated to him:

Provided that the High Court may admit an appeelerred after the period of
sixty days aforesaid if it satisfied that the dediad sufficient cause for not

preferring the appeal within that period.

The appeal shall be in the prescribed fornalldhe verified in the prescribed
manner and shall be accompanied by such fee wiiiah sot be less than
Rupees five hundred only but shall not exceed Rupee thousand only as

may be prescribed.

The High Court shall, after giving both pastieo the appeal, a reasonable
opportunity of being heard, pass such order theasanthinks fit.

The provisions of sub-sections (4), (7) and @¢8)Section 34 shall mutatis-
mutandis apply in relation to appeals preferredunder sub-section (1) as they

apply in relation to petitions preferred under s@lstion (1) of Section 34.



36.

37.

Every petition, application or appeal preferredite High Court under Sections 34
or 35 shall be heard by a Bench of not less thanjidges, and in respect of such
petition, application or appeal, the provisionsS#ction 98 of the Code of Civil

Procedure, 1908 shall, so far as may be, apply.

Notwithstanding anything contained in Sections 8d 82 where an assessment, re-
assessment, rectification in or revision of an ssm®ent is made in respect of a
dealer or any person, in pursuance or in conseguehor to give effect to any
finding or direction contained in an order undect®ms 31, 32, 33, 34 and 35 or in
an order of any court in a proceeding, otherwisethy way of appeal or revision
such assessment, re-assessment, rectificationr@vigion, of an assessment shall be
made within three years from the date of receipsuath order by the prescribed or

revising authority as the case may be:

Provided that if such appeal, order or order gf @wurt has been subjected to further
appeal, either partially or entirely, and if thexee orders of stay prohibiting the
authority concerned to pass consequential ortleesperiod of three years shall get

extended by the period during which such stay erdesre in force:

Provided further that if the subsequent appeallt®s modification of such appeal,
order or order of any court which is subjectedudHer appeal, either partially or
wholly, the period of three years shall be compuiein the date of receipt of
subsequent order of appeal but not from the dateeadipt of the original appeal,

order or order of any court which was subjectefiitther appeal.

Refund of Tax

38. (1) (a) A VAT dealer effecting sales falling undsrb-section (1) or (3) of Section

5 and sub-section (6) of Section 8 of the Centedé$STax Act, 1956 in any
tax period shall be eligible for refund of taxthie input tax credit exceeds
the amount of tax payable subject to the conditiat the exports have been
made outside the territory of India. The excesdasf shall be refunded
within a period of ninety days on a claim made owAd return prescribed
to the authority prescribed subject to the provisiof the Act and the rules

made thereunder;



(@)

3)

(4)

(5)

(6)

(b) In all other cases, the VAT dealer may makeleam for refund of any
excess credit available at the end of second yfeartae commencement of
the Act and thereafter in the return to be filedtfte month of March every
year if registered as a VAT dealer for a minimumiqek of twelve months
or in the event of cancellation of registrationeTéxcess of input tax credit
claimed as refund shall be refunded within ninetydof the date of receipt

of the claim;

(c) The claim for refund under this Section sh&@lmade on the VAT return in

the form prescribed,;

(d) A VAT dealer, who has paid tax in excess le¢d amount due for a tax

period, may claim a credit in the next tax return.

Where a VAT dealer claiming a refund is reqditby authority prescribed to
provide accounts or records to substantiate thienchat fails to do so in a
manner satisfactory to the authority prescribechiwitseven days of issue of
notice, the time period specified in sub-sectionf¢t making the refund shall

not apply.

Where a claim of a VAT dealer is not acceptétee in full or in part, the

authority prescribed, shall send a notice in wgtito the VAT dealer.

A VAT dealer aggrieved by the decision undab-section (3) may file an

appeal as prescribed in the Act.

The tax paid under the Act on the purchasegenty specialized agencies of the
UNITED NATIONS ORGANISATION and Consulates or Embigs of any
country located in the State, or International CRgsearch Institute for Semi
Arid Tropics, Hyderabad shall be refunded in suchnner as may be

prescribed.

Where the authority prescribed fails to makefand within the time specified
under sub-section (1) the amount of refund shaflyceimple interest at the rate

of one percent per month on the amount of the tefanthe period of delay.



(7)

39. (1)

()

40. (1)

(@)

®3)

A TOT dealer shall be eligible to adjust anyess tax paid by him in the
subsequent returns or may claim refund at the twhecancellation of

registration in the manner prescribed.

Where the authority prescribed is required to réfan amount of tax to a VAT

dealer or TOT dealer or any other dealer as atretul
(a) a decision under Section 31; or
(b) a decision of the Appellate Tribunal undect®n 33; or

(c) a decision of the High Court under Section Q%ch refund shall be made

within a period of ninety days from the date of theeipt of the order.

Where refund is not made within the stipulatede, as mentioned in sub-
section (1) the amount of refund shall carry inder& the rate of one percent
per month for the period of delay. The interestaspect of part of a month
shall be computed proportionately and for this psg a month shall mean a
period of 30 days.

The Commissioner or the authority prescribkdllshave the power to adjust
any amount due to be refunded against any tax|tyearad interest outstanding
against a VAT dealer or a TOT dealer or any otlealet.

Where an order giving rise to a refund is subject matter of an appeal or
further proceeding, or where any other proceedingending, and the authority
prescribed is of the opinion that the grant of tekind is likely to adversely
affect the revenue, the authority prescribed math e previous approval of
the Deputy Commissioner, withhold the refund tilice time as the Deputy

Commissioner may determine.

Where any demand of tax or penalty or botdisputed by a VAT dealer or
TOT dealer before any appellate authority or Sal@s Appellate Tribunal or
High Court and the demand becomes finally due eftaetly or fully an interest
at the rate of one percent per month shall be elgafigpm the date such tax or

penalty was originally due.

CHAPTER VI



RECORDS AND INVESTIGATION POWERS

41. Every VAT dealer who makes a sale to a person dtier a VAT dealer or every

42.

TOT dealer or any other dealer whose taxable tlenm/not less than Rs.5,00,000/-

(Rupees five lakhs only) in a year, shall issuellaob cash memorandum in such

form and with such details of tax collected as rbayprescribed, for every sale

involving an amount not less than Rs.100/- (Rupeeshundred only):

Provided that every VAT dealer or TOT dealer oy ather dealer shall issue a sale

bill in the proforma prescribed, irrespective oé thmount of sale, when demanded

by the buyer.

1)

(@)

®3)

(4)

Every VAT dealer or TOT dealer shall maintaive tdocuments and records
specified in the rules at the place of businessegpstered in the English
language or in any of the languages specified e Eighth Schedule to the
Constitution.

Every person registered under the Act, ewdegler liable to get himself
registered under the Act every agent acting onlbeha resident principal and
every other dealer who is required so to do byailtbority prescribed by notice
served in the prescribed manner, shall keep andtamaia true and correct
account promptly in any of the languages mentidnesiib-section (1) showing
such particulars as may be prescribed; and diffeparticulars may be

prescribed for different classes of persons oraisal

The Commissioner may get the books of accoumdsitained by any dealer
audited by a Chartered Accountant or Cost Accourdaan enrolled Sales Tax

Practitioner for any tax period.

Records required to be maintained under subiese(l) shall be retained for a
period of six years after the end of the year tactvtthey relate or where the
assessment is subject matter of appeal or revisider Sections 31, 32, 33, 34
or 35, the records shall be retained for a perfoshoyears after the assessment

has become final.



43. (1) For the purpose of enforcing compliance of previsions of the Act, any
officer not below the rank of Deputy Commercial T@xficer shall have the

power of entry, inspection, search and seizurecandiscation and he:-

(a) shall have, full and free access to any presnigkace, goods, books, record,
computer or any electronically stored data at amg during business hours
prescribed under the relevant law for the time ¢peinforce and where no
such hours are prescribed at all reasonable tintb®wt any prior notice to

any dealer;

(b) may make an extract or copy from any bookpre or computer-stored

information to which access is obtained under @das;

(c) may seize and confiscate any goods not accduoteand seize any books
or records that, in his opinion, affords evidenhattmay be material in
determining the liability of any VAT dealer or TOdealer or any other
dealer under the Act;

(d) may retain any such book or record for a querof one month for

determining the tax liability of a dealer or forygoroceedings under the Act

Provided that where such books or records aeglew for more than one
month, the permission of the next higher authasfigll be obtained for each

additional month;

(e) may seize and retain the computer for a desioone month where a hard
copy or computer disk of information stored in anpater is not furnished,

to get the information required:

Provided that such computer is needed for mben tone month, the
permission of the next higher authority shall béaoted for each additional

month; and

() shall have power to enter and search aniceffshop, godown, vessel,
receptacle or vehicle or any other place of a eawr bailee where goods

are delivered to such carrier or bailee for tragssimon.



(@)

®3)

(4)

For the purposes of sub-section (1), any saffiber shall have power to enter
and search at any time during the business hoescipbed under the relevant
law for the time being in force, or where no suduts are prescribed, at all
reasonable times, any office, shop, godown, vesshicle or any other place of
business or any building or place where such affi@es reason to believe that
the dealer keeps or is, for the time being, keepmggoods, accounts, registers

or other documents of his business:

Provided that no residential accommodation naobhge shop-cum-residence
shall be entered into and searched by any offiedovb the rank of Deputy
Commercial Tax Officer except on the authority of arder issued by any
officer not below the rank of a Deputy Commissiohaving jurisdiction over
the area or an officer not below the rank of Depgdommissioner working in
Vigilance and Enforcement Department having judsdn over the entire State
of Andhra Pradesh and all searches under this ettia shall so far as may
be, made in accordance with the provisions of tbdeCof Criminal Procedure,

1973 subject to the rules if any, made in this Heha

The power conferred by sub-section (2) shatlude the power to break open
any box or receptacle in which any goods, accourggjsters or other

documents of the dealer may be contained, or takbopen the door of any
premises, where any such goods, accounts, reg@stether documents may be
kept:

Provided that the power to break open the dooll bleakxercised only after the
owner or any other person in occupation of the ges) if he is present therein,

fails or refuses to open the door on being calj@ohuo do so.
The power conferred by sub-section (2) sHath anclude the power to:-

(a) seal for a period of not exceeding twenty-fbaurs, any box, receptacle,
godown or building where any goods, accounts, tegor other documents
of the dealer are, or reasonably believed to bé& Kejne owner or any other
person in occupation, leaves the premises or reftseopen any box,
receptacle, godown or building or is not readilgpitable;



(b) search any person, other than customer @i@rn who has got out of or is
about to get into, or is in, any building, vesselehicle, if the officer has
reason to suspect that such person has secretat abogoods, accounts,
registers or other documents.

(5) Any such officer shall have power to seize andfiscate any goods which are
found in any office, shop, godown, vehicle, vesselany other place of
business or any building or place of the dealet,rmi accounted for by the
dealer in his accounts, registers and other doctsmeaintained in the course
of his business:

Provided that before taking action for the cazdison of goods under this sub-
section, the officer shall give the person affeaadopportunity of being heard

and make an inquiry in the prescribed manner.

(6) The owner, manager, or any other VAT dealef O dealer shall provide all
reasonable facilities and assistance for the éffeatxercise of the powers
under this Section by such officer.

(7) A VAT dealer or TOT dealer whose books, resprdr computer have been
removed and retained under sub-section (1) may iexatimem and make copies
or extracts from them during regular office hounsler such supervision as the

Commissioner or inspecting authority as may berdeted.

44. (1) Where the authority prescribed has reason to leelipat any goods of a fair
market value exceeding Rs.5,000/- (Rupees fivesdod only) have been sold
or purchased by a dealer, to or from another deal@erson, as the case may
be, for a consideration which is less than fairkeaprice of the goods and that
consideration for such sale or purchase as agcebdtiveen the parties has not
been truly stated in the invoice or delivery challer any other document
relating thereto, with the object of facilitatingetreduction or evasion of the tax
payable under the Act, the authority prescribed,malgject to the provisions of

this section, initiate proceedings for seizure tredacquisition of such goods.



(@)

@)

(4)

(5)

(6)

45. (1)

(@)

The powers conferred under sub-section (1) Sleaexercised by the authority
prescribed in respect of goods sold or purchasadhadre in transit or in the

possession of the seller or buyer or his agent.

In any proceedings under this section in respéany goods which have been
sold or purchased for a consideration which is thas its fair market price, it
shall be presumed, unless the contrary is proved,the consideration for such
sale as agreed to between the parties has notihdestated in the invoice, or
sale bill or other documents related thereto witbhsobject as is referred to in

sub-section (1).

Before initiating such proceedings, the autlioprescribed shall record his
reasons for doing so and no orders shall be passdet sub-section (1) without

giving the VAT dealer or TOT dealer an opporturafybeing heard.

No such proceedings shall be initiated unteesauthority prescribed has reason
to believe that the fair market price of the go@seeds the consideration

therefor by more than twenty per cent.

Where any goods are acquired under this sethtie authority prescribed shall
pay for such acquisition compensation which shall & sum equal to the
aggregate of the amount of sale price of the gooelistioned in the invoice or
delivery challan or any document related theretd amy expenditure incurred
on freight or any other incidental expenses inaube the VAT dealer or TOT

dealer in relation to those goods.

CHAPTER VI
ESTABLISHMENT OF CHECK POSTS

If the Government or the Commissioner considtengcessary that with a view
to prevent or check evasion of tax in any placeplaces in the State, it is
necessary so to do, the Government or the Commissimay, by notification,

direct the setting up of a check post or the epactif a barrier, or both, at such

place or places as may be notified.

At every check post or barrier mentioned i-section (1), or at any other

place when so required by any officer empoweredheyGovernment in this



@)

behalf, the driver or any other person in charggaufds vehicle or vessel shall
stop the vehicle or vessel as the case may bekesplit stationary as long as
may reasonably be necessary, and allow the ofilceharge of the check post
or barrier, or the officer empowered as afores@micgxamine the contents in the
vehicle or vessel and inspect all records relattinthe goods carried, which are
in the possession of such driver or other persooherge for the purpose of
ascertaining whether there has been any sale ohase of goods carried and in
case there was sale or purchase of the goods cdtawieether such sale or

purchase is liable to tax and if so;-
(a) whether such tax has been paid; or

(b) whether the sale or purchase of the goodsedahas, for the purpose of
payment of tax been properly accounted for in title bf sale, or delivery

notes or such other documents as may be prescribed.
If on such examination and inspection it appea

(@) (i) that the tax, if any payable in respeicthe sale or purchase of the goods

carried, has been paid; or

(if) that the sale or purchase of the goodsiearhas, for the purpose of
payment of tax been properly accounted for in theudhents referred to
in clause (b) of sub-section (2); the said offisball release the goods

vehicle or vessel with the goods carried;

(b) (i) that the tax, if any, payable in respettthe sale or purchase of the

goods carried has not been paid; or

(i) that the sale or purchase of the goodsiearhas, for the purpose of
payment of tax not been properly accounted for e tocuments
referred to in clause (b) of sub-section (2); ahdhe said officer is
satisfied, after making such enquiry as he deetmhht with a view to
prevent the evasion of tax payable in respect efséie or purchase of
the goods, carried, it is necessary to detain toalg he shall detain the
goods and direct the driver or any other persoohirge of the goods

vehicle or vessel to pay such tax, or to furnisbuséy for an amount



equal to two times the amount of tax payable irhsiecm and in such
manner and to such authority as may be prescribedyehalf of the

person liable to pay such tax.

(4) If the tax is paid or the security is furnidhéhen the goods so detained shall be

released forthwith.

(5) The driver or any other person in charge efdgbods vehicle or vessel shall, if
so required, give his name and address and the aathaddress of the owner
of the goods vehicle or vessel as well as thosehef consignor and the

consignee of the goods.

(6) If the tax directed to be paid or the secudingcted to be furnished under sub-
section (3) is not paid and furnished and if thiel sdficer is satisfied, after
making such enquiry as he deems fit, that witheawto prevent the evasion of
tax payable in respect of the sale or purchasehef dgoods carried, it is
necessary to detain the goods, he shall detain wsth rof the goods as are
approximately equal in value to the amount of teaed to be paid or security
directed to be furnished under sub-section (3)oag las may reasonably be

necessary :

Provided that no such goods shall be detainethégaid officer for more than

three days except with the permission of the nagttdr authority.

(7) (a) Where goods are carried without paying teany, payable or goods are
carried without being properly accounted for in tteeuments referred to in
clause (b) of sub-section (2), the said officedlIst@lect the tax payable on
the goods so carried and in addition levy a penadtyexceeding two times
the amount of tax payable on such goods after given reasonable

opportunity to the person likely to be effectedaiagt the proposed penalty;

(b) Any such officer shall have power to seize aonfiscate any goods where
such goods are carried in the goods vehicle witremyt documents or

covered by fictitious documents :



(8)

9)

Provided that before taking action for the cecdition of goods under this
sub-section, the officer shall give the person ciffé an opportunity of
being heard.

In case the goods detained under sub-sec@prare subject to speedy and
natural decay, and in the case of the goods, wher@daim is made within the

prescribed period, the said officer shall, subjecsuch conditions as may be
prescribed, sell such goods in open auction and ithen sale proceeds thereof

in a Government treasury :

Provided that if the said officer is an officeeltww the rank of a Deputy
Commercial Tax Officer, the sale under this suliisacshall be effected by the

Deputy Commercial Tax Officer having jurisdiction.

Any person entitled to such sale proceedd,stialapplication to the authority
prescribed and upon sufficient proof, be paid thke proceeds mentioned in
sub-section (8), after deducting the expenses @fsdle and other incidental
charges and the amount of tax and penalty duesipect of the sale or purchase

of the goods in question.

Explanation : For the purpose of this section, the explanatiand'®fficer’ means

46. (1)

the officer-in-charge of the check-post or barrgerthe officer empowered
under sub-section (2).

Where a carrier or bailee, to whom goods atweled for transmission, before
delivery is taken from him, keeps the said goodan office, shop, godown,
vessel, receptacle, vehicle or any other place,odiiger not below the rank of
Deputy Commercial Tax Officer, shall have poweefter into and search such
office, shop, godown, vessel, receptacle, vehicletber place of business or
building or place, and to examine the goods angecisall records relating to
such goods. The carrier or bailee or the persocharge of the goods and
records shall give all facilities for such examioator inspection and shall if so
required produce the bill of sale or delivery notesuch other document as may
be prescribed regarding the goods and give his rmamdeaddress and the name
and address of the carrier or the bailee and thsigoee.



Explanation: For the purpose of this section, where goods eligeded to a carrier
or a bailee for transmission, the movement of gosdall be deemed to
commence at the time of such delivery and termintitee time when delivery

is taken from such carrier or bailee.

(2) Any such officer shall have power to seize andfiscate any goods which are
found in any office, shop, godown, vehicle, vesselany other place of
business or any building or place of a carrier badee for transmission where
such goods are not covered by any document or edvdxy fictitious

documents:

Provided that before taking action for the cardison of goods the officer shall

give the person affected an opportunity of beingrtie

47. Where a vehicle carrying goods coming from any @laatside the State and bound
for any other place outside the State, pass thrdahghState, the driver or other
person-in-charge of such vehicle shall obtain & pghescribed manner a transit pass
from the officer-in-charge of the first check pastbarrier after his entry into the
state and deliver it to the officer-inache of the last check-post or barrier
before his exit from the State, failing which itahbe presumed that the goods
carried thereby have been sold within the Statéhbyowner or person-in-charge of
the vehicle and accordingly the tax shall be asskessmid penalty, if any shall be
levied in accordance with the provisions of the:Act

Provided that where the goods carried by suchclelaire, after their entry into the
State, transported outside the State by any othlicke or conveyance, the burden
of proving that the goods have actually moved duhe State shall be on the owner

or person-in-charge of the vehicle.

Explanation: If a vehicle is hired for transportation of godolg any person, the
hirer of that vehicle shall be deemed to be theesvarh the vehicle.

48. The owner or other person in charge of goods veluchessel shall carry with him:-
(a) bill of sale or tax invoice or delivery note;

(b) log book or goods vehicle record or trip sheet



(©)

49. (1)

(2)

3)

50. (1)

(@)

such other documents as may be prescribedfimglto the goods under
transport and containing such particulars as magréscribed and shall submit
to the Commercial Tax Officer, having jurisdictioner the area in which the
goods are delivered, the documents aforesaid aesdipereof within such time

as may be prescribed.

CHAPTER-VIII

OFFENCES AND PENALTIES

Any VAT dealer who fails to apply for registi@t as required under Section 17
before the end of the month the application was auwe applies during the
subsequent month shall be liable to pay a pendltgs05,000/-.(Rupees Five

Thousand only.)

Any dealer who fails to apply for registrati@s required under Section 17
before the end of month subsequent to the montthioh the obligation arose
shall be liable to pay penalty of 25% of the amoafntax due prior to the date
of the registration by the Registering Authorityhefe shall be no eligibility for
input tax credit for sales made prior to the datenf which the registration is

effected.

Any dealer who fails to notify any change ire thircumstances as required
under the provision of the Act or the rules madere¢hnder, or who fails to
apply for cancellation of registration as requitgdler Section 19 shall be liable

to a penalty of Rs.2,000/- (Rupees Twailamd only) for each offence:

Provided that before levying penalty under thestdn the authority prescribed

shall give the dealer a reasonable opportunityegidpheard.

Any VAT dealer, who fails to file a return wigeno tax is due, by the end of the
month in which it was due, shall be liable to pgyeaalty of Rs.2,500/-(Rupees
two thousand five hundred only).

Any dealer registered under sub-section (75ettion 17 who fails to file a
return where no tax is due shall be liable to pgeralty of Rs.500/-. (Rupees

five hundred only).



3)

51. (1)

(@)

52. (1)

(2)

53. (1)

(2)

Where a dealer files a return, after the last of the month in which it is due,

he shall be liable to pay a penalty of fifteen peatamf the tax due:

Provided that before levying penalty under thestdn the authority prescribed

shall give the dealer a reasonable opportunityeaidpheard.

Where a dealer who fails to pay tax due onbiss of the return submitted by
him by the last day of the month in which it is dbe shall be liable to pay tax

and a penalty of ten percent of the amount of te d

Provided that before levying such penalty thénarty prescribed shall give the

dealer a reasonable opportunity of being heard.

If a dealer pays the tax, penalty and intenastler sub-section (1) and
subsequently it is found that the tax is not direntsuch tax, penalty and
interest shall be refunded to that dealer.

Where an assessment is made under the pravisisub-section (1) of Section
21 for the failure to file a return, a penalty dftyf percent of the assessed

amount shall be imposed.

Where an assessment has been made under s$uan-géy of Section 21, and

the dealer subsequently furnishes a return fop#r®d to which the assessment
relates, the authority prescribed may withdraw dlssessment but the dealer
shall be liable to pay penalty under sub-sectigro{3ection 50 and interest as

applicable.

Where any dealer has under declared tax, amtlenibhhas not been established
that fraud or willful neglect has been committed avhere under declared tax
is:-

i)less than ten percent of the tapenalty shall be imposed at ten percent of

such under-declared tax.

i) more than ten percent of the tax due; a ggrelall be imposed at twenty

five percent of such under-declared tax.

Where any dealer, prior to the detection by amythority prescribed,

voluntarily declares that tax due for a tax peti®dinder declared and he pays



54,

55.

56.

the tax due along with interest, no penalty shalirbposed provided that such

declaration is made within the time limit and i timanner prescribed.

(3) Any dealer who has under declared tax, and e&vhies established that fraud or
willful neglect has been committed he shall beléab pay penalty equal to the

tax under declared; besides being liable for prasec:

Provided that before levying penalty under tl§sction the authority

prescribed shall give the dealer a reasonable ¢ty of being heard.

Any dealer who is registered under Section 17 ahd fails to use a TIN or GRN or
misuses a TIN or GRN contrary to the requiremeritshis Act or rules made
thereunder, shall be liable to pay a penalty of E¥0/- (Rupees one thousand

only) for each offence:

Provided that before levying penalty, the autlyopitescribed shall give the dealer a

reasonable opportunity of being heard.

(1) Any VAT dealer, who fails to issue a tax inwior an invoice or a bill or cash
memorandum as required by Sections 14 and 41 Ishdihble to pay a penalty
of Rs. 5000/- (Rupees five thousand only) or 1080the tax whichever is

lower, for each offence.

(2) Any VAT dealer, who issues a false tax invomereceives and uses a tax
invoice, knowing it to be false, shall be liablepay a penalty of 200% of tax

shown on the false invoice.

(3) Any TOT dealer or any other dealer who faits issue a bill or cash
memorandum as required by Section 41 shall beeliablpay a penalty of
Rs.250/- (Rupees two hundred and fifty only):

Provided that before levying penalty under thestn the authority prescribed

shall give the dealer a reasonable opportunityeaidpheard.

Any VAT dealer or TOT dealer who fails to maintgroper records in accordance
with the provisions of the Act, is liable to paypanalty at the rate of Rs.5,000/-

(Rupees five thousand only) for each subsequeeho#f committed after a warning



57.

is issued in writing for the first offence, withoptejudice to the payment of tax,

penalty and interest if any due under the provsiointhe Act:

Provided that before imposing such penalty thénaity shall give the dealer a

reasonable opportunity of being heard.

(1)

(2)

3)

(4)

()

No dealer shall collect any sum by way of taxiespect of sale or purchase of

any goods which are not liable to tax under the Act

No person, other than a dealer, shall colladhe sale or purchase of any goods
any sum by way of tax from any other person andi@aler shall collect any
amount by way of tax at a rate or rates exceediagdte or rates at which he is

liable to pay tax under the provisions of the Act.

Nothing in sub-section (2) shall apply to agoer where he is required to collect
separately any amount of tax under the provisidrang other law for the time

being in force.

If any person collects tax in contraventiortlad provisions of sub-section (1) or
(2) any sum so collected shall be forfeited eitidrolly or partly to the
Government and in addition he shall be liable tg pgoenalty of an amount

equal to the amount of tax so collected:

Provided that the authority prescribed shallleey penalty if it is evident that
due to bonafide mistake the dealer collected tacomtravention of sub-section
(1) or (2) and the tax so collected in excess bhasn remitted to the

Government along with the tax payable for that rhont

Provided further that the authority prescribedlistvhile imposing the penalty
or forfeiture, take into consideration the amoueftsnded to the purchaser from
out of the amounts collected, by way of tax in cavention of sub-section (1)

or (2) or for the refund of which satisfactoryaargement has been made.

No order for the forfeiture under this sectishall be made after the expiration
of three years from the date of collection of theoant referred to in sub-

section (4):



58.

(6)

(7)

(8)

Provided that in computing the said period okéhyears, the period during
which any stay order was in force or any appeaitber proceeding in respect
thereof was pending shall be excluded.

If the authority prescribed in the course ol @roceeding under the Act, or
otherwise has reason to believe that any persorbéesme liable to penalty
with or without forfeiture of any sum under sub4s&t (4) such authority shall

serve on such person a notice requiring him ont@ alad at a place specified in
the notice to attend and show cause why a penatkyor without forfeiture of

any sum as provided in sub-section (4) shall notposed on him.

The authority prescribed shall thereupon haideaquiry and shall make such
order as he thinks fit.

No prosecution for an offence under this Secsiball be instituted in respect of

the same facts on which a penalty has been imposed.

Any dealer or person who fails to comply with tleguirements under Sections 14,
16, 17, 21, 29, 42, 43, 64, or any other provisiohthe Act shall on conviction be

punishable with imprisonment for a term which majead to three months or with

fine or with both.

59. Any dealer who obstructs the authority prescribedhie performance of his duties

under the Act shall on conviction be punishabléhiiprisonment for a term which

shall not be less than one month but which maynekte six months and with fine.

60. (1) Where an offence under the Act has been comditty a Company, every

person who, at the time the offence was committe in charge of, and was
responsible to the Company for the conduct of tgress of the Company, as
well as the Company, shall be deemed to be guilth@ offence and shall be

liable to be proceeded against and punished acugydi

Provided that, nothing contained in this subisacshall render any such person
liable to any punishment if he proves that the rofe was committed without
his knowledge or that he had exercised all duegefice to prevent the

commission of such offence.



(@)

Notwithstanding anything contained in subteec(1), where an offence under
the Act has been committed by a Company, andpitased that the offence has
been committed with the consent or connivance ofiscattributable to any
neglect on the part of, any director, manager,etany or other officer of the
Company such director, manager, secretary or otiiecer shall also be
deemed to be guilty of that offence and shall bblé to be proceeded against

and punished accordingly.

Explanation :- For the purpose of this Section:-

61. (1)

(@)

62. (1)

()

63. (1)

() ‘Company’ means a body corporate and inclualefm, association or

persons or body of individuals whether incorporaiedot; and

(b) ‘Director’ in relation to a firm means a pagt in the firm, and in relation to
any association of persons or body of individuailgans any member

controlling the affairs thereof.

The authority prescribed may accept , from dagler who has committed an

offence under the Act by way of composition of sofflence:-

(a) where the offence consists of the evasiotaxfin addition to such tax, a
sum of money equal to the amount of tax subjectatoninimum of

Rs.3,000/-(Rupees Three thousand only) and,

(b) in other cases a sum of money not exceediag3000/-(Rupees Three

thousand only).

Any order passed or proceeding recorded bathleority prescribed under sub-
section (1) shall be final and no appeal or appbeafor revision shall lie

therefrom.

No Court other than the Court of a Magistratethe First Class shall take

cognizance of, or try, an offence under the Act.

No prosecution for any offence under the Awlkbe instituted except with the

written consent of the Commissioner.

An authority prescribed or an appellate or seag authority or an inspecting

authority or any officer of the Commercial TaxespBegment not lower in rank



64.

65.

(@)

@)

(1)

(2)

than an Assistant Commercial Tax Officer shall, thoe purposes of the Act,

have all the powers:-

(a) to summoning and enforcing the attendancangf person and examining

him on oath or affirmation; and
(b) compelling the production of any document.

Without prejudice to the provisions of anyetihaw for the time being in force,
where a person to whom a summon is issued eithattéad to give evidence,
or produce accounts, registers, records or otheurdents at a certain place and
time intentionally omits or fails to attend or ptme accounts, registers, records
or other documents at such place or time the aiyhor officer mentioned in
sub-section (1) may after giving the person coregra reasonable opportunity
of being heard impose upon him by way of penalsum not exceeding five

hundred rupees as it or he thinks fit.

Any officer of the Commercial Tax Departmentt lower in rank than an
Assistant Commercial Tax Officer shall have poweéos call for such
information, particulars or records as he may megéiom any person for the

purpose of assessment, levy and collection of tabeuthe Act.

Any authority prescribed or appellate or remsauthority may by
writing, require any person or authority to furnish such information,
particulars or records available with the persomawthority as will be useful or

relevant to any proceeding under the Act

The person or authority from whom such infation, particulars or records are
required under sub-section (1) shall furnish, witld reasonable time, the

information particulars or records available.

Save as otherwise expressly provided in the AziCaurt shall entertain any suit, or

other proceeding to set aside or modify, or quasti® validity of any assessment,

order or decision made or passed by any officeauthority under the Act or any

rules made there under, or in respect of any otteter falling within its scope.



66. Any person who is entitled to appear before arthaity other than the High Court
in connection with any proceedings under the Adyrhe represented before such
authority :-

(&) by his relative or a person regularly emplolggdim, if such relative or person
is duly authorized by him in writing in this behadir

(b) by alegal practitioner; or

(c) by a Chartered Accountant within the mearohdghe Chartered Accountants
Act, 1949; or

(d) by a Cost Accountant within the meaning of @ast and Works Accountant
Act of 1959.

(e) Subject to such conditions as may be laidrdbwthe rules in that regard by a
person who was enrolled as a Sales Tax Practitibgesuch authority on

payment of such fees and possessing such quabfcas may be prescribed.

If such Chartered Accountant or Cost AccountanBales Tax Practitioner is

duly authorised in writing in this behalf.

CHAPTER - IX
GENERAL PROVISIONS

67. (1) The Commissioner may constitute a State leAathority for Clarification and
Advance Rulings’ comprising of 3 officers not belothhe rank of Joint
Commissioner to clarify, in the manner prescribedy aaspect of the

implementation of the Act.

(2) No application shall be entertained wheregbestion raised in the application

(i) is already pending before any officer or auity of the Department or

Appellate Tribunal or any Court;

(i) relates to a transaction or issue which Bsigned apparently for the

avoidance of tax:

Provided that no application shall be rejectadeaun this sub-section unless

an opportunity has been given to the applicantenfidgpheard and where the



application is rejected, reasons for such rejestisimall be recorded in the

order.

(3) No officer or any other authority of the Defpaent shall proceed to decide any
issue in respect of which an application has beadenby an applicant under

this Section and is pending.

(4) The order of the authority shall be binding:-
(i) on the applicant who had sought clarification

(i) in respect of the goods or transaction ilatien to which a clarification was

sought; and
(i) on all the officers other than the Commasser:

Provided the dealer does not file an appeal rbeftales Tax Appellate

Tribunal within 30 days of the Ruling in the manpegscribed.

(5) The authority for clarifications shall havewsr to review, amend or revoke its
rulings at any time for good and sufficient caugeglying an opportunity to the

affected parties.

An order giving effect to such review or amendim@nrevocation shall not be

subject to the period of limitation.

(6) The Commissioner may also refer any matterofanion of the Authority for

clarification without prejudice to his authority.

68. (1) Where a contract or an agreement was conclbdegeen two or more parties
before the commencement of the Act and no proviotax under the Act was
made in the contract, the selling dealer shalltpaydue on any sale liable to tax
made under such contract after the commencemehe aict.

(2) Where a contract is concluded after the commeent of the Act, and no
provision relating to tax was made in the contréog, contract price shall be
deemed to include tax due under the Act and tHmgelealer shall account for

the tax due.



69. (1) Notwithstanding anything contained in the Aty industrial unit availing a tax

70.

71.

72.

73.

()

®3)

(1)

()

holiday or tax exemption on the date of commenceémérihe Act shall be

treated as a unit availing tax deferment.

The unit availing tax deferment as specifiegub-section (1) shall be eligible
to issue tax invoices and to claim input tax cresiibject to provisions of
Section 13 of the Act.

The period of eligibility, the method of debg eligibility amount, the
repayment and any other benefits for all units langatax deferment shall be in

the manner prescribed.

No suit, prosecution or other proceeding shalhgainst any officer or servant
of the Government for any act done or purportingpégodone under the Act
without the previous sanction of the Governmentl @a such suit, prosecution
or other proceeding shall be instituted after tkpirg of six months from the

date of the act complained of.

No officer or servant of the Government shwlliable in respect of any such
act in any civil or criminal proceeding if the agas done in good faith in the
course of the execution of duties imposed on hirtherdischarge of functions

entrusted to him by or under the Act.

Every scheduled bank including any branch of dumfik or any banking institution

in the State shall, at the request of the assessitigrity concerned, submit in each

month a return in the prescribed form, of all bildating to goods discounted,

cleared or negotiated and the payment and recedfatsable to the sale or purchase

of goods transacted by or through it during thegding month, in such manner and

within such period as may be prescribed.

No assessment made, penalty or compounding feedl@r other order passed by

any officer or authority under the Act, shall be aside merely on account of any

defect or irregularity in the procedure relating@réto, unless it appears that such

defect or irregularity has in fact occasioned matdrardship or failure of justice.

The amount of turnover for any tax period or foy ecalendar quarter shall be

rounded off to the nearest multiple of Rs.10/- (Bagpten only) and for this purpose



74.

75.

76.

77.

if such amount is not a multiple of Rs.10/- (Ruptssonly), but is Rs.5/- (Rupees
five only) or more, the amount shall be increasethe next higher amount which is
a multiple of Rs.10/- (Rupees ten only) and if swhount is less than Rs.5/-
(Rupees five only), the amount shall be reduceatiémnext lower amount which is a
multiple of Rs.10/- (Rupees ten only); and the amioso rounded off shall be
deemed to be the turnover of the dealer for thpgres of the Act.

The amount of tax, input tax, output tax, net fatgrest, penalty, or any other sum
and the amount of refund due under the provisidiseoAct, shall be rounded off to
the nearest rupee and for this purpose, if suchuatns fifty paise or more it shall
be increased to the next rupee and if such amsuess than fifty paise, it shall be

ignored.

The powers conferred by the Act and the rules nthéeeunder on any of the
officers appointed under section 3-A may also ber@ged by any of the officers
superior to the officers so empowered, subjectry iastructions issued by the

Commissioner.

() If any difficulty arises in giving effect tohé provisions of the Act in
consequence of the transition to the said provssistom the corresponding
provisions of the Act in force immediately befoteetcommencement of the
Act, the Government may, by order in the AndhradBsh Gazette, make such
provisions as appear to them to be necessary cedexpt for removing the
difficulty.

(2) If any difficulty arises in giving effect tdé provisions of the Act (otherwise
than in relation to the transition from the prowiss of the corresponding Acts
in force before the commencement of the Act), tloeegdnment may, by order
make such provisions, not inconsistent with theppses of the Act, as appear
to it to be necessary or expedient for removingdiffeculty.

The Commissioner may, from time to time, issuehsocders, instructions and

directions not inconsistent with the provisions tbie Act or the rules made

thereunder to his subordinate officers as he magmddit, for the proper



78.

administration of the Act and such officers andaher persons employed in the

enforcement of the Act, shall comply with such esdénstructions and directions:

Provided that no such orders, instructions oratives shall be such as to interfere

with the discretion of any appellate authority kercise of its appellate functions.

(1) The Government may by notification, make rule<arry out the purposes of
the Act.

(2) In particular and without prejudice to the gmlity of the foregoing power,
such rules may provide for,-

(@) all matters expressly required or allowedh®yAct to be prescribed,;

(b) the manner of determination of the amountapégy by the dealer in respect
of:-

i) any transfer of property in goods (whetherga®ds or in some other
form) involved in the execution of a works contract

i) any delivery of goods on hire purchase oy aystem of payment by
instalments;

iii) any transfer of the right to use any godaisany purpose (whether or not
for a specified period) for cash, deferred paymentother valuable
consideration;

iv) any transfer of property in goods involveducky gift scheme.

(c) the term of office, and the conditions ofvsee, of the members of the
Appellate Tribunal;

(d) the issue of registration to persons engageide sale or purchase of goods,
the fees payable therefor and the imposition ofdd@ns in respect of the
same for the purpose of enforcing the provisionthefAct;

(e) the rectification of mistakes apparent frdme record of any assessment,
appeal or revision and the period within which suettification may be
made;

(H the administration of the check posts setang barriers erected under the

Act and the regulation of the work therein;



(g9) the disposal of goods confiscated under ttieafdd of the proceeds thereof;

(h) the issue of bills or tax invoices or cashmoeanda, the class or classes of
dealers who should maintain counterfoils for thewsand the particulars to
be shown in and the manner of maintenance of soahnterfoils and the

time for which they should be preserved,;

() the maintenance of purchase bills or accowiftpurchases and sales by
dealers carrying on business in specified goodstiaadime for which they

should be preserved,

() the issue of delivery notes in respect of dpalelivered, or transported to
retail dealers in pursuance of sales effectedeémtithe form and manner of
their issue and the time for which they should teserved,

(k) the application of the provisions of the CadeCivil Procedure, 1908 to the
extent specified, in respect of applications, afgpead other proceedings
under the Act;

() securing that returns furnished or accountsdocuments produced, or
evidence of any kind given under the Act before assgessing authority or
on appeal or revision from any decision of suchhauty are kept
confidential;

(m) the duties and powers of officers appointadtifie purpose of enforcing
the provisions of the Act;

(n) the circumstances in which and the exterwhach, fees paid in pursuance
of Section 33 may be refunded,;

(o) generally regulating the procedure to beofsdd and the forms to be
adopted in proceedings under the Act;

(p) the assessment and recovery of tax underAttein respect of business
which is discontinued or the ownership of which bhanged or in respect

of business of a deceased person;



@)
(4)

(5)

79. (1)

(@)

(q) The assessment and recovery of tax undeAthdan respect of business
owned by minors or other incapacitated persons yopérsons residing

outside the State;

(r) The assessment and recovery of tax underAtiien respect of business
owned by any person whose estate or any portiomhoflse estate is under
the control of the Court of Wards, the Administra@eneral, the Official
Trustee, or any receiver or manager appointed bynder any order of a

Court;
Any rule under the Act, may be made so asat@hetrospective effect.

In making a rule under sub-section (1) or {8¢ Government may provide that
a person guilty of a breach thereof, shall, on adion by a Magistrate of the
First Class, be liable to be punished with fine ekhmay extend to Rs.2,000/-

(Rupees two thousand only).

Every rule made under the Act, shall immedyaadter it is made, be laid before
the Legislative Assembly of the State if it is ssion and, if it is not in session,
in the session immediately following, for a tota&rijpd of fourteen days which
may be comprised in one session or in two sucoessgsions, and if before
the expiration of the session in which it is sallar the session immediately
following, the Legislative Assembly agrees in makieny modification in the

rule or in the annulment of the rule, the rule kHabm the date on which the
modification or annulment is notified have effealyin such modified form or

shall stand annulled as the case may be; so howatrany such modification
or annulment shall be without prejudice to the digyi of anything previously

done under that rule.

The Government may, by notification, alter, awd or cancel any of the
Schedules.
Where a notification has been issued underssghon(1) there shall, unless the

notification is in the meantime rescinded, be idtrced in the Legislative
Assembly, as soon as may be, but in any case dthimmgnext session of the

Legislative Assembly following the date of the issaf the notification, a Bill



®3)

80. (1)

on behalf of the Government, to give effect to #ieeration, addition or
cancellation, as the case may be, of the Schegealefed in the notification,
and the notification shall cease to have effectrwhech Bill becomes law,
whether with or without modifications, but withopitejudice to the validity of

anything previously done thereunder:

Provided that if the notification under sub-sew(l) is issued when the
Legislative Assembly is in session, such a Bill Isle introduced in the

Legislative Assembly during that session:

Provided further that where for any reason a &llaforesaid does not become
law within six months from the date of its introdoo in the Legislative
Assembly, the notification shall cease to havectffsn the expiration of the

said period of six months.

All references made in the Act to any of theh&lules shall be construed as
relating to the Schedules in force for the timengeamended in exercise of the
powers conferred by this Section.

CHAPTER - X
REPEAL

The Andhra Pradesh General Sales Tax Act, i9B&reby repealed :

Provided that such repeal shall not affect trevipus operation of the said Act
or Section or any right, title, obligation or lifity already acquired, accrued or
incurred thereunder, and subject thereto, anytlioge or any action taken
(including any appointment, notification, noticeder, rule, form, regulation,
certificate, licence or permit) in the exerciseaaly power conferred by or under
the said Act or section shall be deemed to haven ldeme or taken in the
exercise of the powers conferred by or under tlut &s if this Act was in force

on the date on which such thing was done or act@staken; and all arrears of



(@)

@)

81.

tax and other amounts due at the commencementsoAtt may be recovered

as if they had accrued under this Act.

Notwithstanding anything contained in sub-gec{1), any application, appeal,
revision or other proceeding made or preferrednp adficer or authority under
the said Act or section and pending at the comnmaeoé of this Act, shall,
after such commencement, be transferred to andskspbof by the officer or
authority who would have had jurisdiction to era@rtsuch application, appeal,
revision or other proceeding under the Act if idh@een in force on the date on
which such application, appeal, revision or othencpeding was made or
preferred.

Upon such repeal of the Andhra Pradesh Gertesdds Tax Act, 1957 the
provisions of Sections 8, 8A, 9 and 18 of the ArmdRradesh General Clauses
Act, 1891 shall apply.

The Andhra Pradesh Value Added Tax Ordinance, 20@Breby repealed.



SCHEDULE - |
(See Section 7)

List of Goods exempt from Tax under Section 7

SI.No. Name of the Commodity

1.  Agricultural implements manually operated omaati drivenincluding hand
operated sprayers and dusters.

(the words in italics were added by the Act No23005 dated 26Oct 2005 w.e.f 18-08-2005.)

2. Aids and implements used by handicapped persons

3. Aquatic feed, poultry feed and cattle feed idolg grass, hay and straw

4. Betel leaves

5.  Books, periodicals and journais:luding maps, charts, globes and atlases
(the words in italics were added by the Act NoR3005 dated 26Oct 2005 w.e.f 18-08-2005.)

6. Charkha, Ambar Charkha and Gandhi Topi

7. Charcoal

8. Jowar, Maize, Ragi, Bajra, Kodan, Kutki, Barl&grigalu or variga rice, Korralu
or Korra Rice.

9. Condoms and contraceptives

10. Cotton yarn in hank and silk yarn in hank
11. Curd, Lussi, Butter Milk and separated milk
12. Earthen pot

13. Electrical energy



14.
15.
16.
17.
18.

19.
20.

21.
22.
23.
24,

25.
26.

27.

28.
29.
30.

Firewood other than casuarina poles, eucalypgssand cut sizes thereof

Fishnet and fishnet fabrics

Fresh milk and pasteurized milk other than Uhkilk and skimmed milk powder
Fresh plants, saplings and fresh flowers

Vegetables & fruits other than those curedzdm preserved, processed, dried,
dehydrated or canned.

Garlic and Ginger

Bangles made of shells, glass, lac or any otheemaatother than those made of

precious metals

(The original entry 20.Bangles made of shell, Glass, Lac or Plasticlisstituted by the Act No 10
of 2006 dated 4 January 2006, w.e01.12.2005.)

Handlooms, parts and accessories thereof amsgooduced from handlooms.
Human blood and blood plasma

Kumkum, Bindi, alta and Sindur

Meat , Flesh of poultry , fish including drghi, prawns,lobsters, crabs, shrimps and
other sea food except when they are sold in fretate or in a sealed container;
eggs, live stock and animal hair.

( the original entry “24.Meat, Fish, Chicken, prayprawn seed and other aquatic products when
not cured or frozen and eggs, livestock and animaal” is substituted by the G.O MS No 795 Rev (
CT-Il) Dept dt; 29-06-2006 w.e.f 01-07-2006)

National Flag

Organic manure

Non-judicial stamp paper sold by Governmenta3uveies; postal items like

envelope, post card etc, sold by Government; rmo¢e, when sold to the Reserve
Bank of India and cheques, loose or in book form

Raw wool

Semen including frozen semen

Silk worm laying, cocoon and raw sdkher than raw silk from outside the country

(The words in italics were added by th© ®IS No 795 Rev ( CT-Il) Dept dt; 29-06-2006 w.@1f
07-2006)



31. Slate and slate pencils

32. Tender green coconut

33. Toddy, Neera and Arak

34. Unbranded bread

35. Unprocessed and unbranded Salt

36. Water other than-
i)aerated, mineral, distilled, medicinal, iorbiattery, de-mineralised water, and
i) water sold in sealed container

37 Prasadam, Bhog or Maha Bhog by Religious Irtgitg

38 Plantain Leaves

39 Bamboo Matting

40 Puffed Rice, Parched Rice, Murmuralu and Atukulu

41  Husk of pulses, paddy, groundnut and wheat bran

42 Leaf plates and leaf cups-pressed or stitchddamse and unstitched vistarakulu

43 Unbranded broomsticks

44  Seeds for sowing and gardening purposes

45 Cotton Fabrics., man made fabrics and woollbrida

46  Sugar
47 Tobacco
48. Rakhi.

(The entry at serial no 48 was added by the AcBlof 2005 dated #60ct 2005 w.e.f 01-09-2005.)

49. Made ups and garments made of Khadi cloth.

(The entry at serial no 49 was added by the AcilOlof 2006 dated 4th January 2006 w&.12.2005)

Explanation : The goods mentioned in entries 45, 46 & 47 of sukedules shall be
goods included in the relevant heads and sub-hefatie Bt Schedule to the Additional

Duties of Excise (Goods of special importance) A867, but does not include goods
where no additional duties of excise are leviedeurthat schedule.



SCHEDULE -1l
(See Section 8)

Transactions Zero-Ratedd Eligible for Input Tax Credit
SI.No. Description

1.  Sale of taxable goods in the course of intelestaade or Commerce falling within
the scope of Section 3 of the Central Sales Tax X956

2. Sale of goods falling within the scope of Settl(1l) and Section 5(3) of the
Central Sales Tax Act, 1956.

3.  Sales of goods to any unit located in SEZ.
4. Goods or products specifically marketed wotland “A.P Girijan Co-Operative
Corporation Limited.”

(The entry at SI.No 4. is inserted by G4S No 795 Rev (CT-Il) Dept. Dt 29-06-2006 w.e.f 01-
2006)

SCHEDULE - II
(See sub section (3) of Section 4)

istof goods taxable @ 1%

S.No. NAME OF THE COMMODITY

1. Bullion, Specie, Platinum and other preciousatset
(The original entry “1. Bullion and Specie” is stihsted by Act No 10 of 2006 dated'dan 2006 w.e.f
01.12.2005)

2. Articles and jewellery made of bullion or specieanly other precious metals and

jewellery embedded with precious stones and-peecious stones”.

(The original entry “Articles and Jewellery madebafllion or specie or both and Jewellery embedded
with precious stones and semi-precious stones aid goated or gold covered jewellery” is
substituted by Act No 23 of 2005 dated"2Bct 2005 w.e.f 1-9-2005 )



3.

Precious stones, that is to say, Diamoriseralds, Rubies, Sapphires and

semiprecious stones and Pearls

SCHEDULE - IV
(See sub section (3) of Section 4)

istof goods taxable @ 4%

SI.No. NAME OF THE COMMODITY

o o ~ w0 bdoF

10.

11
12
13

Agricultural implements not operated manuallyot driven by animal
All intangible goods including copyright, patergp license, DEPB
All kinds of bricks including fly ash bricks,fractory bricks

Asphaltic roofing sheets

Earthen tiles other than ceramic and glazed tile

All types of yarn and sewing thread other thattan yarn in hank and silk yarn in
hank.

All utensils including pressure cookers pads excepting utensils made of precious

metals

(The original entry “7.Aluminium utensils and endatkutensils” is substituted by the Act No 23 of
2005 dated 260ct 2005 w.e.f 18-8-2005.)

Arecanut, betel nut and betel nut powder

Bamboos, Casuarina poles, eucalyptus logs arslzas thereof
Bearings of all kinds

Beedi leaves

Transmission rubber belts

BicyclesE.Bikes tricycles, cycle rickshaws & parts and accessdheseof

(The words in bold italics were added by the G.O Nts5795 Rev (CT-II) Dept dt; 29-06-2006 w.e.f
01-07-2006)



14
15
16

17.

18
19

20

21

22.

23
24
25

26
27
28

29

Bitumen

Branded bread

Bulk Drugs

Electric Motors and Oil Engines up to a cagyacf 10 HP, Centrifugal, Monobloc

and submersible pump sets Starters of electric imaod pump sets, parts and
accessories thereof

(* the original entry “17.Centrifugal, monobloc asdbmersible pumps” is substituted by the Act
No 23 of 2005 dated #60ct 2005 w.e.f 18-8-2005.)

Coffee beans and seeds, cocoa pod, green tembttahicory

Chemical fertilizers, Bio-fertilizers and BoneeM including mixtures or Nutrient
elements such as Iron, Zinc, Copper and biologilesivatives such as Enzymes,
Co-enzymes and Aucines

(The original entry “Chemical fertilizers and BoMeal including mixtures or Nutrient elements

such as Iron, Zinc, Copper and biological derivegisuch as Enzymes, Co-enzymes and Autines
is substituted by the Act No 23 of 2005 datel] @&t 2005 w.e.f 1-9-2005.)

Pesticides, Insecticides, fungicides, herbicidesedicides and other plant
protection equipment and accessories theiaofuding drip and  sprinkler

irrigation systems but excluding mosquito repekantany form.

(the words in italics are added by the Act No 22@85 dated 260ct 2005 w.e.f 1-9-2005.)

Coir and Coir products excluding coir mattresses
Cotton waste and Cotton yarn waste

Crucibles

Electrodes including welding electrodes and weldods

Exercise Note books including Graph books armbritory note books, Office

stationery including computer stationery, writingds and Account Ledgers
Fibers of all types and fibre waste
Ferrous and non-ferrous metals and alloys atrds&ns thereof

Flour, Atta, Maida, Suji, BesaRavva, Vermicelli and semiya

(The original entry “Flour, Atta, Maida, Suji, Besand Ravva’is substituted by the Act No 23 of
2005 dated 260ct 2005 w.e.f 18-8-2005.)

Parched and fried grams or dhalls



30
31

32
33
34
35

36
37
38

39.

Jaggery

Hand Pumps, parts and fittings theraof fittings thereof;

(The words in italics are added by the Act No 22085 dated 260ct 2005 w.e.f 18-8-2005.)
Herb, bark, dry plant, dry root, commodity knoasjari booti and dry flower
Hose Pipes

Hosiery goods of all kinds

Rice bran including de-oiled rice bran

Ice
Incense Sticks commonly known as, Agarbathip#hathi or dhupati

Industrial cables, (High voltage cables, XL Pables, Jelly filled cables, optical
fibre cables)

IT Products, that is to say,-
(1) Word Processing Machines and Electronic Typevgite
(2) Electronic Calculators
(3) Computer Systems and Peripherals, Electroniadia
(4) Parts and Accessories of items (1) (2) and (3) ebov
(5) DC Micromotors/Stepper motors of an output not exaeg 37.5 Walts
(6) Parts of items (5) above
(7) Uninterrupted Power Supplies (UPS) and their parts
(8) Permanent magnets and articles intended to becemeapent
magnets (Ferrites)
(9) Electrical Apparatus for line teleplyoor line telegraphy, including line
telephone sets with cordless handsets and telecomation apparatus for

carries current line systems or for digital linstgyns; videophones

10) Microphones, Multimedia Speakers, Headphones, Heags and Combined
Microphone/ Speaker Sets and their parts

11) Telephone answering machines

12) Parts of Telephone answering machines



13) Prepared unrecorded media for sound recordingnatas recording or other
phenomena, Video and Audio CDs, Cassettes and D¥0m@ded and
unrecorded).

14) IT Software on any media

15) Transmission apparatus other thamaabps for radio broadcasting or TV
broadcasting, transmission apparatus incorporagiogption apparatus, digital
still image video cameras

16) Radio communication receivers, Raudigers

(17)

(18)

(19)

(20)

(21)

(22)

(23)

(24)
(25)
(26)
(27)

(28)

i) Aerials, antennas and their parts
i) Parts of items (15) and (16) above

LCD Panels, LED Panels and parts thereof

Electrical capacitors, fixed, variable or adjustafi®re-set) and parts
thereof

Electrical resistors (including rheo-stats and ptteneters), other than
heating resistors

Printed circuits

Switches, Connectors and Relays for upto 5 AMP®kiage not
exceeding 250 Volts, Electronic fuses

Data/Graphic Display tubes, other than TV Pictuleesand parts thereof
Diodes, transistors and similar semi-conductor cesji Photosensitive
semi-conductor devices including photovoltaic celtsether or not
assembled in modules or made up into panels, lagfitting diodes,
Mounted piezoelectric crystals.

Electronic Integrated Circuits and micro assemblies

Signal generators and parts thereof

Optical fibre cables

Optical fibre and optical fibre bundles and cables

Liquid Crystal Devices, Flat Panel display deviaed parts thereof



40.
41.
42.

(29) Cathode ray oscilloscopes, Spectrum Analyzers,tiak meters, Grain

measuring instruments, Distortion factor meterspBRsmeters, Network
and logic analyzer and Signal analyzer

(The original entry $o. 1T Products (with HSN Codes), that is to say—

@
@
©)
4)
®)
(6)
@)
®)
©)

(10

(1n
(12)
(13)
(14)

(15)

(16)

(18)
(19)
(20)
(21)

(22)
(23)

(24)
(25)
(26)
@7
(28)
(29)

Word Processing Machines and Electronic Tyjteve (84.69)

Electronic Calculators (84.70)

Computer Systems and Peripherals, Electididdes (84.71)

Parts and Accessories of HSN 84.69, 84.7084nd1 for items listed above (84.73)

DC Micromotors / Stepper motors of an outpoitexceeding 37.5 Watts (85.01)

Parts of HSN 85.01 for items listed above @8p

Uninterrupted Power Supplies (UPS) and thaits (85.04)

Permanent magnets and articles intendeddorbe permanent magnets (Ferrites) (85.05)

Electrical Apparatus for line telephony arditelegraphy, including line telephone sets withdiess handsets and
telecommunication apparatus for carries-curreetdipstems or for digital line systems; videophd8ésl7)

Microphones, Multimedia Speakers, HeadphoResphones and Combined Microphone / Speaker éetstheir
part (85.18)

Telephone answering machines (85.20)

Parts of Telephone answering machines (85.22)

Prepared unrecorded media for sound recowisgmilar recording of other phenomena (85.23)
IT software on any media (85.24)

Transmission apparatus other than apparatus or f radio broadcasting
or TV broadcasting, transmission apparatus incetptg reception apparatus, digital still image wdeameras
(85.25)

Radio communication receivers, Radio pag&Bs2(7)
(i) Aerials, antennas and their parts (85.29)

(i) Parts of items at 85.25 and 85i&#%H above (85.29) (17) LCD Panels, LED Panet$ parts thereof
(85.31)

Electrical capacitors, fixed, variable ojustiable (Pre-set) and parts thereof (85.32)
Electrical resistors (including rheostats antentiometers), other than heating resistors3@5.
Printed circuits (85.34)

Switches, Connectors and Relays for upto 3?8\t voltage not exceeding 250 Volts, Electroniase$
(85.36)

Data/Graphic Display tubes, other than TR tubes and parts thereof (85.40)
Diodes, transistors and similar semi-condudavices;

PHOTOSENSITIVE SEMI-CONDUCTOR DEVICES, INCLUDING PHOTOVOLTAIC CELLS
WHETHER OR NOT ASSEMBLED IN MODULES OR MADE UP INTO PANELS;

Light emitting diodes; Mounted piezo-electric stals (85.41)

Electronic Integrated Circuits and Micro semblies (85.42)

Signal generators and parts thereof (85.43)

Optical fibre cables (85.44)

Optical fibre and optical fibre bundles aratbles (90.01)

Liquid Crystal Devices, Flat Panel displayides and parts thereof (90.13)

Cathode ray oscilloscopes, Spectrumyseas, Cross-talk meters, Grain measuring instnisyé@istortion factor
meters, Psophometeetwidrk & Logic analyzer and Signal analyzer (90.30)

is substituted by the Act No 23 of 2005 dated Z&t 2005 w.e.f 1-9-2005.)

Kerosene sold through public distribution syste

Nawar

Napa Slabs (Rough and polished Flooring Stones)



43.
44,
45,

46.

47.
48.

49.
50.

51.
52.

53.
54.
55.
56.
57.
58.
59.

60.
61.
62.

Ores and minerals
Paper of all kinds and news print

Pipes of all varieties including GI, Cl, PVDuctile, RCC & PCC pipes, their
fittings thereof and Cement Poles;

(The original entry “45.Pipes of all varieties inding G.l. Pipes, C.l. Pipes, ductile pipes and PVC
Pipes” substituted by the Act No 23 of 2005 datél @ct 2005 w.e.f 18-8-2005.)

Plastic footweaand Hawai chappals,

(the words in italics are added by the Act No 22005 dated 2BOct 2005 w.e.f
1-9-2005.)
Printed material like diary, calendar etc.,

Printing Ink excluding toner and cartridges

Processed and branded salt
Pulp of bamboo, wood, waste paper and bagasse

Rail coaches, engines and wagons

Ready made garments, bed sheets, pillowsotwmvels, blankets, traveling rugs,
curtains, crochet laces, Zari, embroideticles and all other made ups;

(*The original entry “52.Readymade Garments” isstitbted by the Act No 23 of 2005 dated™6
Oct 2005 w.e.f 18-8-2005.)

Renewable energy devices and spare parts
Safety Matches

Sewing Machines and parts and accessorieothere
Ships and other vessels

Silk fabrics other than Handloom silk fabrics
Skimmed Milk Powder and UHT Milk

Spices of all varieties and forms including aurseed, aniseed, turmeric and dry
chillies

Sports goods excluding apparels and footwear
Starch and Sago

Tamarind, Tamarind seed , dhall, kernel, poveaher husk.



63. Tractors and Threshers, Harvesters, Trdctulers, Tyres, Tubes attachments and

64.
65.
66.
67.
68.

69.
70.

parts thereof;

{The original entry “63.Tractors and Threshers, ldaters and attachments and parts
thereof” is substituted by the Act No&22005 dated 26Oct 2005 w.e.f 18-8- 2005.)

Transmission towers

Umbrellas

Vanaspathi, Hydrogenated Vegetable oil.

Vegetable Oils — All kinds of vegetable oilsluding solvent oils and Coconut oll
Writing instruments, writing ink, Geometry Bxs, Colour Boxes, Pencil

Sharpeners and Erasers

(*The original entry “68.Writing instruments” is sstituted by the Act No 23 of 2005 dated"ZBct
2005 w.e.f 18-8-2005.)

Coal Including coke in all its forms, but extilug charcoal
Iron and steel, that is to say:

(i) Pig Iron, Sponge Iron, and cast iron includimgot moulds, and bottom
plates.

(i) Steel semis, ingots, slabs, blooms and HEiltdtall qualities, shapes and sizes.

(i) Skelp bars, tin bars, sheet bars, hoe-badssdeeper bars;

(iv) Steel bars, rounds, rods, squares, flatsagmis and hexagons; plain and
ribbed or twisted, in coil from as well as straitgrigth (v) Steel
structurals, angles, joints, channels, tees, shiiely sections, Z sections

or any other rolled sections

(vi) Sheets, hoops, strips and skelp, both blac#t galvanized, hot and cold
rolled, plain and corrugated in all qualities, imaght lengths and in coll

form as rolled and in revitted condition.
(vii) Plates, both plain and chequered in all i
(viii) Discs, rings, forgings and steel castings;

(ix) Tool, alloy and special steels of any of Himve categories



(x) Steel tubes, both welded and seamless, afiaheters and lengths including
tube fittings (iv)  Linseed (linum usitatissimum)
(xi) Tin-plates, both hot dipped and elelsttic and tin free plates

(xii) Fish plate bars, bearing plate bars, crassieeper bars, fish plates, bearing
plates, crossing sleepers and pressed steel deep#s — heavy and light

crane rails;
(xiii) Wheels, tyres, axies and wheel sets

(xiv) Wire rods and wires rolled, drawn, galvamzealuminized, tinned or coated

such as by copper
71. lIron and Steel scrap, that is to say
(i) Iron scrap, cast-iron scrap, runner scrapiemm skull scrap
(i)  Steel melting scrap in all forms includingest skull, turnings and borings

(i) Defectives, rejects, cuttings or end piecésany of the categories of item (i)
to (xiv) of entry 70
72. Oil Seeds, that is to say
(i) Sesamum or Til (orientale)
(i) Soyabeen (Glycine seja)
(i) Rape seed and mustard
1. Toria (Brassica campestris varjoria
2. Rai (Brassica Juncea)
3. Jamba — Taramira (Eruca satiya)
4. Sarcon — yellow and brown (brassmapestris varsarson)
5. Banarasi Rai or True mustard (Biassigra)
(v) Sunflower (Helianthus annus)
(vi) Nigar seed (Guizotia abyssinica)
(vii) Neem, vepa (Azadi rachta indica)
(viii) Mahua, illupai, ippe (Madhuca indica, M. timlia), Bassia, Latifolia and
Madhuca Longifolia Syn. M. Longifolia)



73.
74.
75.
76.
7.
78.

79.

80.

81.

(ix) Karanja, Pongam, Honga (Pongamia pinnata By@labra)
(x) Kusum (Schleichera Oleosa, syn. S. Trijuga)
(xi) Punna undi(Calophyllum, inophyllum)

(xii) Kokum (Carcinia indica)

(xiii) Sal (Shorea robusta);

(xiv) Tung (Aleurite Jordi and A.Montana)

(xv) Red Palm (elaeis guinenisis)

(xvi) Safflower (corthanus tinctorius)

Castor (Ricinus communis)

Coconuts other than tender coconuts (cocodanati
Copra

Groundnut or peanut (hypogea)

Cotton seeds

Jute, that is to say the fibre extracted fréams belonging to the species corchorus
capsularis and corchorus olitorius and the fibrevkm as Mesta or Bimli extracted
from plants of the species hibiscus cannabinus Hifdluscus sabdariffavar
altissima and the fibre known as sunnhemp extraftted plants of the species

Crotalaria Juncea whether baled or otherwise

Cotton, that is to say, all kinds of cottond{genous or imported) in all its
unmanufactured State, whether ginned or unginnalédpbpressed or otherwise but

not including cotton waste.

Hides and Skins, Tanned or Un-Tanned

Crude oil, that is to say, crude petroleum @il crude oils obtained from
bituminous minerals (such as shale, calcareous remid), whatever their
composition whether obtained from normal or condéor oil deposits or by the
destructive distillation of bituminous minerals amtdether or not subjected to all or
any of the following processes

1. decantation



82.
83.

84.
85.
86.

87.
88.

de-salting
dehydration

stabilization in order to normalize the vappressure

o~ 0N

elimination of very light fractions with a viet® returning them to the oil-

deposits in order to improve the drainage and raairthe pressure

6. the addition of only those hydrocarbons presipuecovered by physical
methods during the course of the above mentionecess

7. any other minor process including addition ofippoint depressants or flow

improvers) which does not change the essentiabcharof the substance

All kinds of Pulses and Dhalls

Wheat (Triticum vulgare T., compactum, T.spbaecum, T.durum, T.aestivum,
L.T.dicoccum);

Paddy (Oryza sativa L)
Rice (Oryza sativa L)
P.V.C. cloth, Waterproof cloth, Tarpaulin anexihe

Oil cakes and Deoiled cakes

Drugs and medicines whether patent or petgny, as defined in clauses (i), (ii) and
(iit) of section 3 (b) of Drugs and Cosmetics At940 (Central Act 23 of 1940),

and hypodermic syringes, hypodermic needles, periigets, urine bags, catguts,
sutures, surgical cotton, dressings, plastersetath cannulae, bandages and
similar articles, but not including,--

(a) Medicated goods.

(b) Products capable of being used as cosmetics detlgaeparations
including Tooth Pastes, Tooth powders, cosmetiogefarticles and
soaps.

(c)Mosquito Repellants in any form.

(c) Surgical equipment, medical devices and implants,”;

(The original entry “88. Drugs & Medicines”, whethgatent or proprietory, as defined in Section 3h& Drugs and
Cosmetics Act, 1940 (Central Act 23 of 1940), boitincluding:-

a) medicated goods;



b) products capable of being used as cosmetic$agiatipreparations including tooth-paste, tootlwgers, cosmetics,
toilet articles and soaps;

c)  mosquito repellants in any form.Sbibstituted by the Act No 23 of 2005 dated' 26
Oct 2005 w.e.f 18-8-2005.)

89. Veterinary Medicines and Feed Supplements.

(The original entry “Veterinary Medicines includifpultry Feed supplements” is substituted by the
Act No 23 of 2005 dated #60ct 2005 w.e.f 18-8-2005.)

90. All kinds of packing material including Hessialoth and jute twine but excluding
storage tanks made of any materials.
91. Khandasari Sugar.

92. River Sand and grit and stone chips.
93. Extra Neutral Alcohol (ENA) and rectified spiri

94. Kerosene stove, kerosene lamp, petromax lampan lamp, glass chimney and
parts and accessories thereof;

95. Bio-diesel manufactured using non-edible vagletoils such as Jatropha,
Peongamia, Rice bran, Neem Cotton seed, Rsigleel sale of used cooking oil to

the bio-diesel manufacturer.
(Entries in SI No. 91, 92, 93, 94 and 95 are adzethe Act No 23 of 2005 dated 26ct 2005 w.e.f
18-8-2005.)

(The words in bold italics were added by © MS No 795 Rev ( CT-Il) Dept dt; 29-06-2006 ¥.e
01-07-2006)

96. Artificial and rolled gold jewellery, imitatioand costume jewellery”.
(Entries in SI.No 96 are added by the Act No 22@35 dated ZBOct 2005 w.e.f
1-9-2005.)

97. LPG/ CNG conversion kits

98. Pre-stressed Raiway Concrete sleepers.
(Entries 97 and 98 are added by the Act No 10 66atated % Jan 2006, w.e.f 01.12.2005)

99. All handicrafts
(Entry 99 is added by G.O MS No 328 dated)2&006 w.e.f 01-12-2005)

100. Industrial inputs that is to say,-

Sl. | Heading Sub- Description of goods
No. No. Heading
No.
Q] @ ©) @
1. 1501 to Animal (including fish) fats and oils, crude, redd or
1505 purified
2. 1506 Other animal fats and oils and their foerst whether or




not refined, but not chemically modified.

3. 1521 & Vegetable waxes (other than triglycerides), be&sywa
1522 other insect waxes and spermaceti, whether ordfivied

or coloured; degras; residues resulting from thattnent
of fatty substances or animal or vegetable waxes

4. 1518 Animal or vegetabl fats boiled, oxidizetkhydrated
sulphurized, blown, polymerized by heat in vaccuning
inert gas or otherwise chemically odified; inedible
mixtures or preparations of fats and oils of thiater

5. 1702 Liquid glucose (non medicinal), Dextrogeip

6. 2207.20 Denatured ethyl alcohol of any strength

7. 2503 Sulphur of all kinds other than sublimed sulphur,
precipitated sulphur and colloidal sulphur

TA 2511 Natural barium sulphate (barites); natural barjum
carbonate (witherite), whether or not calcined eottian
barium oxide of heading 2816

The original entry “7. 2503 & 2511 Sulphur, Bagités substituted by the present entries 7 and eV

G.0.Ms.No.656, Revenue (CT-1I), 2nd June, 2006 w.e.f 01-05-2006

8. 2602 Manganese ores and concentrates, inclddmgginous
manganese ores and concentrates with a manganese
content of 20% or more, calculated on the dry weigh

9. 2603 Copper ores and concentrates

10. | 2604 Nickel ores and concentrates

11. | 2605 Cobalt ores and concentrates

12. | 2606 Aluminium ores and concentrates

13. | 2607 Lead ores and concentrates

14. | 2608 Zinc ores and concentrates

15. | 2609 Tin ores and concentrates

16. | 2610 Chromium ores and concentrates

17. | 2611 Trungsten ores and concentrates

18. | 2612 Uranium or Thorium ores and concentrates

19. | 2613 Molybdenum ores and concentrates

20. | 2614 Titanium ores and concentrates

21. | 2615 Niobium, tantalum, vanadium or zirconiwres and
concentrates

22. | 2616 Precious metals ores and concentrates

23. | 2617 Other ores and concentrates

24. | 2618 Granulated slag (slag sand) from the faature of iron
and steel

25. | 2619 Ground granulated blast-furnace slag (§GB

26 2706 Tar distilled from coal, from lignite or from peaind

other mineral tars whether or not dehydrated otiglr

distilled, including reconstituted tars.

The original entry in “SI.No 26. 2706.00.10 Caai'tis substituted Vid&.O.Ms.No.656, Rev (CT-II),
2nd June, 2006 w.e.f 01-05-2006

27

| 2707

| Oils and other products of the distillation of hig




temperature coal tar similar products in whichweeght
of the aromatic constituents exceeds that of the-no
aromatic constituents

The original entry in “SI.No 27. 2707.10.00 BenZatesubstituted Vide7.O0.Ms. No.656, Rev (CT-

1), 2nd June, 2006 w.e.f 01-05-2006

28. 2707.20.00 Toluole( Omitted)

29. 2707.30.00 | Xylole( Omitted)

30. 2707.40.00 Naphthalene( Omitted)

31. 2707.60.00 Phenols( Omitted)

32. 2707.91.00 Creosote oils

SI.Nos 28, 29,30,31 and 32 are omitted V@®.Ms.No.656, Rev (CT-1I), 2nd June, 2006 w.e.f

01-05-2006

33. | 2801 Fluorine, chlorine, bromine and iodine

34. | 2802 Sulphus, sublimed or precipitated; cddbsulphur

35. | 2803 Carbon (carbon blacks and other formsarbon not
elsewhere specified or included)

36 | 2804 Hydrogen, rare gases other non metals udirg
medicinal grade oxygen

The original entry in “SI.No 36. 2804 Hydrogen,gajases other than metals excluding oxygen (meic

grade)” is substituted Vid€.0.Ms. No.656, Rev (CT-II), 2nd June, 2006 w.e.f 01-05-2006

37. | 2805 Alkali or alkaline-earth metals, raretearmetals,
scandium and yttrium, whether or not intermixed
interalloyed; mercury

38. | 2806 Hydrogen chloride (hydrochloric acid);locbsulphuric
acid

39. | 2807 Sulphuric acid and anhydrides therecéu®i

40. | 2808 Nitric acid; sulphonitric acids

41. | 28.09 Diphosphorus  pentaxoxide; phosphoric d acand
polyphosphoric acids

42. | 2810 Oxides of boron; boric acids

43. | 2812 Halides and halide oxides of hon-metals

44, | 2813 Sulphides of non-metals; commercial phosgs
trisulphide

45. | 2814 Ammonia, anhydrous or in aqueous solution

46. | 2815 Sodium hydroxide (caustic soda); potasshydroxide
(caustic potash)(; peroxides of sodium or potassium

47. | 2816 Hydroxide and peroxide of magnesium; esid
hydroxides and peroxides of strontium or barium

48. | 2817 Zinc oxide, zinc peroxide

49. 2818.30.00 Aluminium hydroxide

50. | 2819 Chromium oxides and hydroxides

51. | 2820 Manganese oxides

52. 2821.10 Iron oxides and hydroxides

53. | 2822 Cobalt oxides and hydroxides, commeaocibhlt oxides

54. | 2823 Titanium oxide

55. | 2825 Hydraxine and hydroxylamine and theirgamic salts

or



nat

DES,

i

other inorganic bases; other metal oxides, hydesiahd
peroxides

56. | 2826 Flurides, fluorosilicates, fluroalumirsateand other
complex flurine salts

57. | 2827 Chlorides, chloride oxides and chloridgdrbxides,
bormides and bromide oxides; iodides and iodiddexi

58 | 2828 Hypochlorites,commercial calcium
hypochlorites;chlorites;hypobromites

The original entry in SI.No “58. 2828 Bleach liqués substituted VideG.O.Ms. No.656, Rev (CT-

1), 2nd June, 2006 w.e.f 01-05-2006

59. | 2829 Chlorates and perchlorates; Bromates Rertbromates;
lodates and periodates

60. | 2830 Sulphides; Polysulphides

61. | 2831 Dithionites and sulphoxylates

62. | 2832 Sulphites; thiosulphates

63. | 2833 Sulphates, alums, peroxo-sulphates (ipbises)

The original entry in SI.No “63. 2833.25.00 Coppelphate” is substituted Vid&.O.Ms.No. 656,

Revenue (CT-II), 2nd June, 2006 w.e.f 01-05-2006

64. 2833.33.00
Basic chromium sulphate (omitted)

SI.No 64 was omitted Vid&5.0.Ms.No.656, Revenue (CT-Il), 2nd June, 2006 w.e.f 01-05-

2006G.0

65. | 2834 Nitrites; nitrates

66. | 2835 Phosphinates (hypophosphites), phospé®
(phosphates); phosphates and polyphosphates

67. | 2836 Carbonates; peroxacarbonates (percadgm)nat
commercial ammonium carbonates containing ammonium
carbarnate

68. | 2837 Cyanides, cyanide oxides and complexidgan

69. | 2838 Fulminates, cyanates and thiocyanates

70. | 2840 Borates, peroxoborates (perborates

71. | 2841 Sodium bichromate

72. 2841.30 Sodium dichromate

73. 2841.50 Potassium dichromate

74. | 2844 Radioactive chemical elements and ratii@acsotopes
(including the fissile chemical elements and ise®)mnd
their compounds; mixtures and residues containege
products

75. | 2845 Isotopes other than those of heading S\WW42
compounds, inorganic or organic of such isotoj
whether or not chemically defined

76. | 2846 Compounds inorganic or organic, of ratehemetals, o
yttrium or of scandium or of mixtures of these nheta

77. | 2847 Hydrogen peroxide

78. | 2848 Phosphides, whether or not chemicallinddf excluding
ferrophosphorus

79. 2849.20 Silicon carbide
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80. 2849.10.00 Calcium carbides

81. | 2850 Hydrides, nitrites, azides, cilidides dmtides, whethe
or not chemically defined, other than compoundscivi
are also carbides of heading N0.28.49

82. | 2902 Cyclic hydrocarbons

83. | 2903 Halogenated derivatives of Hydrocarbons

84. | 2904 Sulphonated, nitrated or nitrosated déxigs of
hydrocarbons, whether or not halogenated

85. | 2905 Acyclic alcohols and their halogenatediptsonated
nitrated or nitrosated derivatives

86. | 2906 Cyclic alcohols and their halogenatedlphsainated,
nitrated or nitrosated derivatives

87. | 2907 Phenols; Phenol-Alcohols

88. | 2908 Halogenated, sulphonated, nitrated oosadted derivate
of phenols or phenol-alcohols

89. | 2909 Ethers, ether-alcohols, ether-phenols, hereg
alcoholphenols, alcohol peroxides, ether perioxi
ketone peroxides (whether or not chemically defjraad
their halogenated, sulphonated, nitrated or niteoh
derivates

90. | 2910 Epoxides, epoxyalcohols, epoxyphenolsegakyethers
with a three-membered ring and their halogeng
sulphonated, nitrated or nitrosated derivates

91. | 2911 Acetals and hemiacetals, whether or nih wther
oxygen function and their halogenated, sulphong
nitrated or nitrosated derivates

92. | 2912 Aldehydes whether or not with other oxydenction;
cyclic polymers of aldehydes; paraformaldehyde

93. | 2913 Halgenated, sulphonated, nitrated oosated derivate
of products of heading N0.29.12

94. 2914.11.00 Acetone

95. | 2915 Saturated acyclic monocarboxylic acidsd atheir
anhydrides, halides, peroxides and peroxyacidsir
halogenated, sulphonated, nitrated or nitrosateidates

96. | 2916 Unsaturated acyclic monocarboxylic acidsyclic
monocarboxylic acids, their anhydrides, halid
peroxides and peroxyacids; their halogenated,
sulphonated, nitrated or nitrosated derivates

97. | 2917 Polycarboxylic acids, their anhydridesjdes, peroxide
and peroxyacids; their halogenated sulphonatedated
or nitrosated derivates

98. | 2918 Carboxylic acids with additional oxygeindtion and




their anhydrides, halides, peroxides and peroxgadickir
halogenated, sulphonated, nitrated or nitrosateidates

d
ted,

.

99. | 2919 Phosphoric esters and their sales, imgy
lactophosphates; their salts; their halogena
sulphonated, nitrated or nitrosated derivates

100.| 2920 Esters of other inorganic acids (excludingerss of
hydrogen halides) and their salts; their halogehate
sulphonated, nitrated or nitrosated derivatives

101.| 2921 Amine-function compounds

102.| 2922 Oxygen-function amino-compounds

103.| 2923 Quaternary ammonium salts and hydroxideghlas and
other phosphoaminolipids

104.| 2924 Carboxyamide-function  compounds; amide-fumc
compounds of carbonic acid

105.| 2925 Carboxyamide-function compound (including cbacin
and its salts) and imine-function compounds

106.| 2926 Nitrile-function compounds

107.| 2927 Diazo-, Azo- or azoxy-compounds

108.| 2928 Oraganic derivates of hydrazine or of hydlamyne

109.| 2930 Organo-sulphur compounds

110.| 2931 Other organo organic compounds

111.| 2932 Heterocyclic compounds with oxygen hetero&sponly

112.| 2933 Heterocyclic compounds with nitrogen heteyods)
only

113.| 2934 Nucleic acids and their salts; other heteriocy
compounds

114.| 2935 Sulphonamides

115.| 2938 Glycosides, natural or reproduced by synshasd their
salts, ethers, esters and other derivates

116.| 2939 Vegetable alkaloids, natural or reproducedsyythesis
and their salts, ethers, esters and other derivates

117.| 2942 Other organic compounds.

118.| 3201 Tanning extracts of vegetable origin, tanramsl their,
salts, ethers, esters and other derivates excluzditerchu
or gambiar

119.| 3202 Synthetic organic tanning substances; indcgemning

substances; tanning preparations, whether or
containing natural tanning substances; enzym

not
atic

preparations for pre-tanning excluding catechuaonigjar




120.| 3203 Colouring matter of vegetable or animal origncluding
dyeing extracts but excluding animal black), whetbe
not chemically defined; preparations based on coigu
matter or vegetable or animal origin as specifretlote 2
to this Chapter excluding catechu or gambiar

121.| 3204 Synthetic organic colouring matter, whether root
chemically defined; preparations based on synth
organic colouring matter as specified in Note 2ths
Chapter; synthetic organic products of a kind ussd
fluroscent brightening agents or as luminophordgther
or not chemically defined excluding catechu or geamb

122.| 3205 Colour lakes; preparations based on colokeslaas
specified in Note 2 to this chapter

123. 3206.10 Pigments

124, 3206.50.00] Inorganic products of kind used as thapiores

125. 3206.90 Master batches

126. 3207.10 Prepared pigments

127. 3207.40.00] Glass frit and other glass, in the fofrpowder, granule
or flakes

128. 3207.10.90| Other

129.| 3211 Prepared driers

130.| 3212 Pigments (including metallic powders and dlgk
dispersed in non-aqueous media, in liquid or p&ste
of a kind used in the manufacture of paints (inicigd
anamels); stamping foils; dyes and other colountagter
put up in forms (for example, bales, tablets arellike)
or small packings (for example, sachets or bottés
liquid) of a kind used for domestic or laboratoryrjposes

131. 3215.10 Printing ink whether or not concentratedadid

132.| 3501 Casein, caseinates and other casein dericate=sn glues

133.| 3507 Enzymes, prepared enzymes not elsewherefispgeor
included

134. 3707.00 Chemical preparations for photographics Uséher thar
varnishes, glues, adhesives, and similar prepasgtio

135.| 3801 Artificial graphite; colloidal or semi-colal graphite;
preparations based on graphite or other carbdmeiform
of pastes, blocks, plates or other semi-manufasture

136.| 3802 Activated carbon, activated natural minerabdpcts;
animal black, including spent animal black

137.| 3804 Residual lyes from the manufacture of woodp,p
whether or not concentrated,m desugared or chemni
treated, including lignin sulphonates, but exclgdiall
oil of heading N0.38.03

138.| 3806 Rosin and resin acids, and derivates theresin spirit

etic
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and rosin oils; run gums
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139.| 3807 Wood tar; wood tar oils; wood, creosote; woaphtha;
vegetable pitch; brewers pitch and similar prepanat
based on rosin, resin acids or on vegetables pitch

140. 3808.10 Insecticides, fungicides, herbicides, wmeds and
pesticides of technical grade.

141.| 3809 Finishing agents, dye carriers to acceldraedyeing or
fixing of dye-stuffs and other products and prepars
(for example, dressings and mordants), of a kiretus
the textile, paper, leather or like industries alsiewhere
specified or included

142.| 3812 Prepared rubber accelerators, compound qizess for
rubber or plastics, not elsewhere specified oruitet!;
anti-oxidizing preparations and other compol
stabilizers for rubber or plastics

143.| 3814 Reducers and blanket wash/roller wash usedh@
printing industry

144.| 3815 Reaction initiators, reaction acceleratorsl a@atalytic
preparations, not elsewhere specified or included

145.| 3817 Mixed alkyl benzenes and mixed alkylnaphtiede other
than those of heading No.27.07 or 29.02

146.| 3818 Chemical elements doped for use in electspriit the
form of discs, wafers or similar forms; chemi
compounds doped for use in electronics

147.| 3823 Industrial monocarboxylic fatty acids; acidsofrom
refining; industrial fatty alcohols

148. 3824.90 Retarders used in printing industry.

149.| 3901 Polymers of ethylene in primary forms

150.| 3902 Polymers of propylene or of other olefins, pnmary
forms

151.| 3903 Polymers of styrene, in primary forms

152.| 3904 Polymers of vinyl chloride or of other halogeed
olefins, in primary forms

153.| 3905 Polymers of vinyl acetate or of other vingters in
primary forms, other vinyl polymers in primary fosm

154.| 3906 Acrylic polymers in primary forms

155.| 3907 Polyacetals, other polyethers and epoxidengesn
primary forms, polycarbonates, alkyd resins, pdyya
esters and other polyesters, in primary forms

156.| 3908 Polyamides in primary forms

157.| 3909 Amino-resins, polyphenylene oxide, phenodéisins ang
polyurethanes in primary forms

158.| 3910 Silicones in primary forms




159.

3911

Petroleum resins, coumarone-indene resitgiepoenes
polysulphides, polysulphones and other prod
specified in Note 3 to this Chapter, not elsewh
specified or included in primary forms

160.

3912

Cellulose and its chemical derivates, anlliloske ethers
not elsewhere specified or included in primary ferm

161.

3913

Natural polymers (for example, algenic acidhd
modified natural polymers (for example, harder
proteins, chemical derivates of natural rubber)t
elsewhere specified or included in primary forms

lcts
ere

ned
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162.

3914

lon-exchangers based on polymers of headogy 88.01
to 39.13 in primary forms

163.

3919

Self adhesive plates, sheets, film foil, tabep of plastic
whether or not in rolls

164.

3920

Other plates, sheets, film, foil and stripptstics, non;
cellular whether lacquered or metallised or luneda
supported or similarly combined with other matevial
not

165.

3923

Articles for the conveyance or packing of dmoof
plastics, stoppers, lids, caps and other closofggastics
but not including -

(a) insulated wares

(b) bags of the type which are used for packihgoods
at the time of sale for the convenience of the arasr
including carry bags

166.

4001

Natural rubber, balata, gutta percha, Guayhlele and
similar natural gums, in primary forms or in platskeets
or strips

167.

4002

Synthetic rubber and factice derived froms @il primary
forms or in plates, sheets or strip; mixtures of product
of heading N0.40.01 with any product of this hegdimn
primary forms or in plates, sheets or strip

168.

4003

Reclaimed rubber in primary forms or in @ateheets o
strip

=

169.

4005

Compounded rubber, unvulcanised in primamn$oor in
plates, sheets or strip other than the forms andes of
unvulcanised rubber described in heading N0.40.06

170.

4701

Mechanical wood pulp, chemical wood pulp, is€
chemical wood pulp and pulps of other fibrous de#ic
materials

171.

4819

Cartons (including flattened or folded casjonboxes
(including flattened or folded boxes) cases, bagd
other packing containers of paper, paperboard veneth

assembled or unassembled condition




172.

4821

Paper printed labels and paper board priatezls

173.

4823

Paper self adhesive tape and printed wrapmssd for
packing

174.

6305.10

Sacks and bags of a kind used for paakingpods, of
jute or of other textile based fibres of heading38003

175.

7010

Carboys, bottles, jars, phials of glass &fnal, used for
the packing goods; stoppers, lids and other clssofe
glass

176.

7019

Glass fibers (including glass wool and glalssnents)
and articles thereof (for example yarn, woven )
whether or not impregnated, coated, covered ornatad
with plastics or varnish

177.

7202

Ferro alloys

178.

7607.20

Aseptic packaging aluminum foil of thickedess than
0.2 mm and backed by paper and LDPE

179.

8309

Stoppers, caps and lids (including crown gsosdcrew
caps and pouring stoppers) capsules for bottlesaded
bungs, bung covers, seals and other packing actesso
of base metal.

(Entry 100, with sub entries from 1 to 179, is imeé vide G.O MS No 502 Rev (CT-Il) Dept DT: 01-05-

2006 w.e.f 01-05-2006)

Sl. | Heading Sub- Description of goods

No. No Heading No

180 1301.20.00 | Gum Arabic

181 1520.00.00 | Glycerol crude, Glycerol Waters andcéitygl lyes

182 | 2508 Clay including fire clay, fine china clay aoall clay

183 | 2504 Natural Graphite

184 | 2513 Pumice stone; emery; natural corundum, nlatura
garnet and other natural abrasives, whether or no
heat treated

185| 2620 Ash and residues(other than from the matw@of
iron & steel), containing arsenic, metals or their
compounds

186 | 2621 Other slag and ash, including seaweed ah)(lksh
and residues from the incineration of municipal
waste.

187 | 2708 Pitch and pitch coke, obtained from coabtdrom
other mineral tars

188 2711.14.00 | Butylene

189 2712.20 Paraffin wax containing by weight ldssat0.75%
of oil; Normal paraffin; not being micro crystalén
petroleum wax

190| 2811 Other inorganic acids and other inorganicexy




compounds of non metals

191

2839

Silicates, commercial alkali, metal silicates

192

2901.21.00

Ethylene

193

2901.22.00

Propylene

194

2901.29.10

Acetylene, in dissolved condition

195

2901.29.20

Heptene

196

2929

Compounds with other nitrogen functions

197

3301

Essential oils (terpeneless or not), inclgaioncreteg
and absolutes; resinoids; extracted oleoresins;
concentrates of essential oils, in fats, in fix@d, an
waxes or the like, obtained by enfleurage or
maceration; terpenic by-products of the deterpena
of essential oils; aqueous distillates and aqueous
solutions of essential oils

[=3

198

3302

When sold in packs of 20ml or, as the casgbea
more or in packs of 20gms or more, the following {
Mixtures of odoriferous substances, mixtures
(including alcoholic solutions) with a basis of acore
more of these substances, of a kind used as raw
materials in industry; other preparations based on
odoriferous substances of a kind used for the
manufacture of beverages

199

3404

Artificial waxes and prepared waxes

200

3502

Albumins (including concentrates of two orreno
whey proteins, containing by weight more than 80
whey proteins, calculated on the dry matter),
albuminates and other albumin derivatives

0

201

3503

Gelatin [including gelatin in rectangularc{urding
square) sheets, whether or not surface worked or
coloured] and gelatin derivatives

202

3504

Peptones and their derivatives; other protein
substances and their derivatives, not elsewhere
specified or included; hide powder, whether or not
chromed

203

3505

Dextrins and other modified starches ( famegle,
pregelatinised or esterified starches);

204

3824

Prepared binders for foundry moulds or cores;
Retarders used in the printing industry

205

3915

Waste, parings and scrap of plastics

206

3916

Monofilament of which any cross-sectional
dimension exceeds 1mm, rods, sticks and profile
shapes, whether or not surface worked but not

otherwise worked, of plastics.




=
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207 | 3926 Plastic fabrics of the type used for makitagiic
woven sacks and plastic woven sacks.

208| 4004 Waste, parings and scrap of rubber (otlaar tiard
rubber) and powders and granules obtained there
from

209 4008.11.10 | Plates, sheets and strip of microeellulbber

210 4008.19.10 | Blocks of micro cellular, rubber but ablatex foam
sponge, used in the manufacture of soles, heels 0
soles and heels combined for footwear

211 4008.21.10 | Plates, sheets and strip of microeellulbber used
in the manufacture of soles, heels or soles ani$ he
combined for footwear.

212 4008.29.20 | Blocks of micro cellular, rubber but ablatex foam
sponge, used in the manufacture of soles, heels 0
soles and heels combined for footwear

213| 4503 Corks and stoppers of natural cork

214\ 4707 Recovered (waste & scrap) paper or papedboar

215| 5310 Sacking fabrics, Hessian fabrics, jute canvas

216 | 5607 Twine, cordage, ropes and cables, whetheotor
plaited or braided and whether or not impregnateq
coated, covered or sheathed with rubber or plastig

217| 5609 Coir string

218| 6805 Natural or artificial abrasive powder or gran a
base of textile material, of paper of paper boardfo
other materials, whether or not cut to shape onsey
or otherwise made up.

219 6903.90.00 | Refractory monolithic

220| 7001 Cullet and other waste and scrap of glaiseiass

221| 7017 Laboratory, hygienic or pharmaceutical glassw
whether or not graduated or calibrated

222 7310 Tin plate containers

223 Castings of all metals,

7325.10.00 (i) of non-malleable cast iron
7325.99.10 (i) of Iron

7325.99.20 | (iii) of alloy steel

7325.99.30 | (iv) of stainless steel




7325.91.00
7326.11.00

(v) grinding balls and similar articles for mills

7325.99.91

(vi) rudders for ships or boats

7325.99.92

(vii) drain covers

7325.99.93

(viii) plates and frames for sewage water or Emi
system

7326.11.00

7326.90.00
7419.91.00

(xi) grinding balls and similar articles for mill

(x) grinding media balls and cylpebs
(xi) of copper

(xii) of other metals

224

8507.20.00

Valve Regulated Lead Acid biiser

225

8546

Electrical insulators of any material

226

8547

Insulating fittings for electrical machinappliances
or equipment, being fittings wholly of insulating
material apart from any minor components of meti
(for example, threaded sockets) incorporated durif
moulding solely for the purpose of assembly, othe
than insulators of heading 8546; electrical conduit
tubing and joints therefore, of base metal linethwi
insulating material

=

g
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227

8548

Waste and scrap of primary cells, primaryebigs
and electric accumulators, spent primary cellsnspg
primary batteries and spent electric accumulators.

U

228

9032

Regulator for LPG cylinders and other cylisde
containing compressed gases or compressed liqu

ds

229

9602.00.30

Gelatin capsules empty

230

9606.21.00

Buttons of plastics

231

9607

Slide fasteners and parts thereof.

(Sub entries from 180 to 231 are added to entry Wil®@ G.O.Ms.No.656, Revenue (CT-1I), 2nd
June, 2006 w.e.f 01-06-2006)

101. Liquefied petroleum gas for domestic use
(Entry 101 is added bg.O.Ms.No.656, Revenue (CT-II), 2nd June, 2006 w.e.f 18-04-
2006)
102. Machinery of all kinds that is to say



SI.No | Headi | Sub Description of commodity
ng No | Heading No
18401 Nuclear reactors; fuel elements (cartridges),
non- irradiated, for nuclear reactors; machineny an
apparatus for isotopic separation
2 Machinery, plant or laboratory equipment, wieetbr
not, electrically heated (excluding furnaces, ovams
other equipment of heading 8514), for the treatnoént
materials by a process involving a change of teatpes
such as heating, cooking, roasting, distillingtifging,
sterilizing, pasteurizing, steaming, drying, evagtiorg,
vaporizing, condensing or cooling, other than maehy
or plant of a kind used for domestic purposes
instantaneous or storage water heaters non-electric
8419.11 (a) instantaneous gas water heaters
8419.20 (b) medical, surgical or laboratstarilizers
8419.31.00 (c) dryers for agricultural prots
8419.32.00 (d) dryers for wood, paper prpaper board
8419.40 (e) distilling or rectifying plant
8419.50 (f) heat exchange units
8419.60.00 (g) machinery for liquefying airother gas
8419.81 (h) machinery for making hot drikgor cooking
or
heating food
8419.89.50 (I) pasteurizers
8419.89.80 (j) vacuum-vapour plant for dapon of metals
8419.90 (k) parts
3| 8420 Calendaring or other rolling machines othan for
metals or glass, and cylinders therefor
4 Centrifuges, including centrifugal dryers
8421.11.00 (a) cream separators
8421.12.00 (b) cloth dryers
8421.99.00 (c) parts
5 8422.20.00 | Machinery for cleaning or drying begttbr other
containers
6 8422.30.00 | Machinery for filling, closing, ceigjror labelling bottles
canes, boxes, bags or other containers; machioery f
capsuling bottles, jars, tubes and similar containe
machinery for aerating machinery
7 8422.40.00 Other packing or wrapping machinarglding heat-
shrink wrapping machinery)
8 8422.90 Parts of machinery of heading 8422
9 8424.30.00 | Steam or sand blasting machines amthsjet

projecting machines




10

8424.90.00

Parts of machinery of subheading &4d0

11

8437

Machines for cleaning, sorting or gradingdserain or
dried leguminous vegetables; machinery used in the
milling industry or for the working of cereals orietl
leguminous vegetables, other than farm type machine

12

8438.30.10

Sugar manufacturing machinery,

13

8438.90.10

Parts of sugar manufacturing machinery

14
15

16

17

18

8439
‘ 8441

8442

8443

8438.80.40

Tea leaf rolling or cutting machine
Machinery for making pulp of fibrous cellulosicterial
or for making or finishing paper or paper board
Other machinery for making up paper pulpgpar
paper board, including cutting machines of all kind
Machinery, apparatus and equipment for type found
or type setting , for preparing or making printisigcks ,
plates, cylinders and other printing componentschs ,
plates , cylinders and lithographic stones, prepéoe
printing purposes (planed, grained or polished)
Printing machinery used for printing by meanshef
printing type, block, plates, cylinders and othenging
components; inkjet printing machines, machinesugas
ancillary to printing

19

8444

Machines for extruding, drawing , texturing ottowy
man-made textile materials

20

8445

Machines for preparing textile fibres;ngping, doubling
or twisting machines and other machinery for prauigic
textile yarns; textile reeling or winding (includjnveft
winding) machines and machines for preparingtextile
yarns for use on the machines of heading 8446 4r 84

21

8446

Weaving machines (looms)

22

8447

Knitting machines, stitch bonding machines and
machines for making gimped yarn, tulle,
lace,embroidery, trimmings, braid or net and mae$in
for tufting

23

8448

Auxillary machinery for use with machindé$ieading
8444, 8445, 8446 or 8447 (for example , dobbies,
jacquards, automatic stop motions, shuttle changing
mechanisms); parts and accessories suitable for use
solely or principally with the machines of this dewy or
of heading 8444, 8445, 8446 or 8447 ( for example,
spindles and spindle flyers, card clothing, combs,
extruding nipples, shuttles, healds and heald fsame
hosiery needles)

24

8453

Machinery for preparing, tanning or workhides, skins
or leather or for making or repairing footwear eather,
other than sewing machines




25

8454

Converters, ladles, ingot moulds and casting mnash
of a kind used in metallurgy or in metal foundries

26

8455

Metal rolling mills and rolls therefore

27

8457

Machining centers, unit construction machinesnglei
station) and multi-station transfer machines forkirgg
metal

28

8458

Lathes (including turning centers) for removingtai

29

8459

Machines-tools (including way-type unit head maeh),
drilling, boring, milling, treading or tapping bgmoving
metal other than lathes

30

8460

Machine tools for deburring, sharpeningmding,
honing, lapping, polishing or otherwise finishingetal,
or cermets by meands of grinding stones, abrasives
polishing products, other than gear cutting, gesrding
or gear finishing machines of heading 8461

31

8461

Machine tools for planing, shaping, stajtibroaching,
gear cutting, gear grinding or gear finishing, sayyi
cutting off and other machine tools working by re/ng
metal, or cermets, not elsewhere specified or dexu

32

8462

Machine tools (including presses ) for wogkinetal by
forging, hammering or die-stamping machines tools
(including presses ) for working metal by bending,
straightening, flattering, shearing, punching aichmng,
presses for working metal or metal carbides, not
specified above

33

8463

Other machine tools for working metal,omoets,
without removing material

34

8464.10.10

Granite cutting machines or equipments

35

8464.20.00

Grinding or polishing machine

36

8465

Machine tools (including machines for nailingagding,
glueing or otherwise assembling) for working wood,
cork, bone, hard rubber, hard plastics or simidh
materials

37

8466

Parts and accessories suitable for usk swle
principally with the machines of headings 845646%
including work or tool holders, self-opening dieals,
dividing heads and other special attachments fahmea
tools; tool holders for any type of tool, for wankjin the
hand




38

8468

Machinery and apparatus for soldering,ibgpar
welding, whether or not capable of cutting othemt
those of heading 8515, gas operated surface temgperi
machines and appliances

39

8474

Machinery for sorting, screening, separativegshing,
crushing, grinding, mixing or kneading earth, stames
or other mineral substances, in solid ( includiogvger
or paste ) form; machinery for agglomerating, shgur
moulding solid mineral fuels, ceramic paste, unaaedi
cements, plastering materials or other mineral petglin
powder or paste form; machines for forming foundry
moulds of sand

40

8477

Machinery for working rubber or plastic§arthe
manufacture of products from these materials not
elsewhere specified

41

8478

Machinery for preparing or making up tobacu,
specified or included elsewhere in the chapter 84

42

8479

Machines and mechanical appliances hawigigidual
functions , not specified or included elsewhere

43

8480

Moulding boxes for metal foundry ; mouldés;
moulding patterns ; moulds for metals (other thregot
moulds), metal carbides, glass , mineral materials
rubber or plastics

44

8485

Machinery parts not containing electricalretors,
insulators, coils, contacts or other electricatdeas, not
specified or included else where in chapter 84.

45

46

47

8514

8803

8543.30.00

Furnaces and boilers of all types includinglized bed
boilers and ignifluid boilers and boilers usingiagttural
waste as fuel but not including boilers using migakt
waste only as fuel

Machines and apparatus for electioglailectrolysis
or electrophoresis

Parts items of heading 8801 or 8802

48

9024

Machines and appliances for testing the lesmsin
strength, compressibility , elasticity or other imaaical
properties of materials (for example, metals , vépd
textiles, paper, plastic)

49

Machinery for Photography

103. Tools and Instruments that is to say

SI.LN | Headin Description of goods
0 g No
1 8202| Hand saws; blades for saws of all kinds (includshitiing, slotting or

toothless saw blades)




8203

Files, rasps, pliers (including cutting pliers)ngers, tweezers, met
cutting shears, pipe-cutters, bolt croppers, patfiog purchases an
similar hand tools.

8204

Hand operated spanners and wrenches (includingueonaeter
wrenches but not including tap wrenches); intergeable spanne
sockets, with or without handles.

8205

Hand tools (including glaziers' diamonds), not wisere specified o
included; below lamps; vices; clamps and the lik¢her than
accessories for and parts of, machine tools; gnpistable forges
hand-or pedal-operated grinding wheels with frantés/o

8206

Tools of two or more of the headings 8202 to 8206yp in sets fo
retail sale

8207

Interchangeable tools for hand tools, whether orpuwer-operated
or for machine-tools (for example, for pressingngping, punching
tapping, threading, drilling, boring, broaching, llimg, turning or
screw driving), including dies for drawing or exding metal, anc
rock drilling or earth boring tools

8208

Knives and cutting blades, for machines or for na@dtal appliances

d
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8209

Plates, sticks, tips and the like for tools, unntedrof cermets

8210

Hand-operated mechanical appliances, weighing 1@kdess, use
in the preparation, conditioning or serving of Favdrink

|-

10

8213

Scissors, tailors’ shears and similar shears, &adkb therefor

8456

Machine- tools for working any material by remoweélmaterial, by
laser or other light or phton beam, ultra sonigctb-discharge
electro-chemical, electron beam,ionic-beam or ptaans processes

11

8467

Tools for working in the hand, pneumatic, hydraubic with self-
contained electric or non-electric motor

12

9014

Direction finding compasses; other navigationaltrumeents and
appliances

13

9015

Surveying (including photogrammetrical surveyingpydrographic,

oceanographic,hdrological, meteorological or gespia} instruments

and appliances, excluding compasses; rangefinders

14

9016

Balances of a sensitivity of 5 cg or better, withnathout weights

15

9017

Drawing, marking-out or mathematical calculatingtinments (fof
example, drafting machines, pantographs, retractrawing sets
slide rules, disc calculators); instruments for sugeng length for use
in the hand (for example, measuring rods and tapesiometers
calipers), not specified or included elsewheréia Chapter

v

16

9019

Mechano-therapy appliances; massage apparatus;hgisgecal
aptitude-testing apparatus, ozone therapy, oxydemapy, aerosa
therapy, artificial respiration or other therapeuw#spiration apparatu

17

9020

Other breathing appliances and gas masks, exclyaotgctive mask

\2J

having neither mechanical parts nor replaceatiersil




18

9022| alpha, beta or gamma radiations, whether or natfedical, surgical
dental or veterinary uses, including radiography radiotherapy
apparatus, x-ray tubes and other e-ray generatdgh tension
generators control panels, and desks, screens, ired@n or
treatment tables or chairs and the like

19

9025 Hydro meters and similar floating instruments, ther meters
pyrometers, barometers, hygro meters and psychersyaecording
or not and any combination of these instruments

20

9026| Instruments and apparatus measuring or checkingflohe level,
pressure or other variables of liquids or gases ékample, flow
meters, level gages, manometers, heat metersjudaxg instruments
and apparatus of heading 9014, 9015, 9028 or 9032

21

9027| Instruments and apparatus for physical or chemaalysis (for
example, polarymeters, refractometers , spectrasjegias or smok
analysis apparatus); instruments and apparatusnieasuring o
checking viscosity, porosity, expansion, surfagesiien or the like
instruments and apparatus for measuring or checyurntities of
heat, sound, or like (including exposure metersgrontomes

112

22

9029| Revolution counters, production counters, taxi msgtenilometer,
pedometers and the like: speed indicators and taeters, other thal
those of heading 9014 or 9015; stroboscopes:

o}

23

9030| Oscilloscopes, spectrum analyzers and other ingtntsn and
apparatus for measuring or checking electrical tiies, excluding
meters of heading 9028: of instruments and appafatumeasuring
or detecting alpha, beta, gamma, x-ray, cosmic thero ionizing
radiation

24

9031| Measuring or checking instruments, appliances arathimes, not
specified or included elsewhere in this chaptesfilg projectors

25

9032| Automatic regulating or controlling instruments aagparatus

104

105.

106.

107.

108.

. Bolts, Nuts threaded or tapped and screwsast bmetal or alloys thereof
including bolt ends, screws, studs, screw studdsedf, tapped screws, screw
hooks and screw rings.

All hardware of base metal or alloys and othardware items like locks,
woven wire nettings, mesh, cloth sieves, and cliaknof all metals.

Biomass briquettes

Processed meat, poultry, fish, processed esepred vegetables and fruits,
including fruit jams jelly, pickle, fruits squaspaste, fruit drink and fruit juice
whether in sealed container or otherwise.

Katha



109. Wet dates

110. Cups, plates and glasses made of paper
111. Medical equipments / devises and implants
112. Papad.

113. Optical goods that is to say

SI.No | Heading | Sub Heading Description of goods
No No
9004.90 Spectacles and goggles

9004.10.00 Sun glasses
Spectacle glasses of lenses

9001.40 (i) of glass
9001.50.00 (ii) of other material
9003 Frames and mountings for spectacles, goggles
the like and parts thereof
9001.30 Contact lenses

Lense cleaning liquid

9002.19.00 Intra ocular lens

Note:- (1) The Headings or sub-headings, as the s/ be, listed under column Nos. (2) & (3) abare
the HSN Codes under the Central Excise Tariff AB85 (5 of 1986).

Note:- (2) The Rules for the interpretation of fr@visions of the Central Excise Tariff Act, 198&ad
with the Explanatory Notes as updated from timérte published by the Customs Co-operation Council,
Brussels apply for the interpretation of this rnogfion.

Note:- (3) Where any commodities are describedrsgainy heading or, as the case may be, sub-heading
and the aforesaid description is different in argnmer from the corresponding description in thet@én
Excise Tariff Act, 1985, then only those commodit@escribed as aforesaid will be covered by thpesco
of this naotification and other commodities thouglvered by the corresponding description in the @ént
Excise Tariff will not be covered by the scopelatnotification.

Note:- (4) Subject to Note 2, for the purpose of amtry contained in this notification, where the
description against any heading or, as the caseb@magub-heading, matches fully with the correspand
description in the Central Excise Tariff, thentak commodities covered for the purposes of the tsaiff
under that heading or sub-heading will be coverethb scope of this notification.

Note:- (5) Where the description against any headin sub-heading is shown as “other”, then the
interpretation as provided in Note 2 shall apply.

(Entries from 102 to 113 are added by G.0.Ms/B6 Dt: 29th June, 2006 w.e.f 01-07-2006)

EXPLANATION-I: The goods mentioned at entry 57shall be other than those
describadgolumn (3) of first schedule to the Additional
Duties oké&ise (Goods of Special Importance), Act 1957

(Explanation I to the IV schedule is added@®y. Ms.No.656, Revenue (CT-II), 2nd
June,2006 w.e.f 01-06-2006.)



SCHEDULE -V
(See sub section (3) of Section 4)

Goods Taxable at Standard Rate (RNR) of 12.5 %

All Goods other than those specified in Scheduld$, IV and VI.

SCHEDULE -VI

(See sub section (5) of Section 4)

Goods subjected to tax at special rates

Item No. Description Point of levy Rate of tax
1 All liquors, bottled and packed At the point  of 70%
as per the provisions of the A.P firdesa the
Excise Act,1968 (including State

Imported liquor) but excluding
toddy and arrack:
(The original entry “1.All liquors, bottled and gaad as per the provisions of the A.P. Excise
Act,1968 (including imported liquor) but excluditoddy and arrack:
(a)Where cost of such liquor is At the point io$tf 90%
more than Rs.700/- per case; sale in State
(b) Where cost of such liquor is At the poinffioft 70%
Rs.700/- or below per case in the State”
is substituted by the Act No 23 of 2@é&ted 26th Oct. 2005 w.e.f 20-6-2005.)

At the point of first 33 %

2 Petrol
sale in the State
3 Aviation motor spirit and any other At the poaitfirst 33 %
motor spirit sale in the State
4 Aviation turbine fuel At the point of first 38
sale in the State
5 All kinds of Diesel Oils including At the poiof first 22.25%
C9 sale in the State

{The entries “
At the point of first *(32.55%)1%

2 Petrol
sale in the State
3 Aviation motor spirit and any other At the podftfirst *(32.55%)34%
motor spirit sale in the State
4 Auviation turbine fuel At the point of first 3@.55%)34%
sale in the State
5 All kinds of Diesel Qils including C9 At the piof first *(21.33%)23%

sale in the State
(Tax rates in brackets are substituted by the Ac2B of 2005 dated 360ct 2005 w.e.f 20-6-2005.)



(The original entry “5. Diesel oil” is substitutéy G.0.Ms.No.558, Revenue (CT-11), 1May, 2006

w.e.f 01-05-2006)"

are substituted by G.O MS N681Rev (CT-II) Dept, Dated: 10-06-2006 w.e.f 10-06-2006.}

Explanation — |

Explanation — 11 :

Explanation — 111

. For the purpose of item (1) when any distillerybosewery or any

dealer sells liquor to the Andhra Pradesh Beverdgagoration
Limited, or Canteen Stores Department, the salethey Andhra
Pradesh Beverages Corporation Limited or CanteeoreSt
Department shall be deemed to be the first sale.

For the purpose of item (1) sale of liquor by ashgtillery or
brewery or any dealer to Andhra Pradesh Bever&gaporation
Limited or Canteen Stores Department shall be exengmn tax
under the Act.

. For the purpose of item (1), a case means 12 n@rddet000ml;

12 numbers of 750ml; 24 numbers of 375ml; 48 nusioérl50ml;
90 numbers of 100ml bottles of IML/Wine and 12 nwamr of
bottles of Beer.

Explanation-III-A-the amendment issued to item 1 in the notificatissued in

Explanation — IV

G.0.Ms.No0.1229, Revenue (CT.IlI) Department, datéeD@-2005,
shall be deemed to have come into force w.e.f.D@62n so far as it
relates to the stocks of liquor costing more thar/7BO per case held
by M/s. Andhra Pradesh Beverages Corporation Luiges on 01-
04-2005, and sold thereafter with old MRP stickansl at the old
biling rates as per the orders issued by the Guwent in
G.0O.Rt.N0.399, Revenue(Excise-Il) Department, d0312005.
(Explanation IlI-A is added by the Act No 23 Of Z@ated 26 Oct 2005 w.e.f
28-7-2005.)

: For the purpose of items 2,3,4 and 5 a sale byodreompany to
another oil company shall not be deemed to beiteedale in the
State. Accordingly any sale by one oil compangng other person
(not being an oil company) shall be deemed to bditkt sale in the
State.

Note: The expression ‘oil company’ in this explanatioeans:

(&) Hindustan Petroleum Corporation Limited

(b) Indian Oil Corporation Limited

(c) Bharat Petroleum Corporation Limited

(d) Indo-Burma Petroleum Company Limited

(e) Chennai Petroleum Corporation Limited

() Reliance Industries

(g9) Reliance Petro Marketing Private Limited

(h) Reliance Petroleum Private Limited

() Oil and Natural Gas Commission and



() Such other oil company as the Government nieym time to time, by

notification in the Gazette specify in this behalf.

(k) Shell India Marketing Private Lited

(Clause (k) to the Note to schedule VI is added3b®.Ms.No.558, Rev (CT-Il), Dated ‘19/ay,
2006 w.e.f 1-05-2006)

G.V. SEETHAPATHY,
Secretary to Government,
Legislative Affairs & Justice (FAC),

Law Department.
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No.11] HYDERABAD, WEDNESDAY, APRIL 22,2015.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.

The following Act of the Andhra Pradesh
Legislature received the assent of the Governor on the
21% April, 2015 and the said assent is hereby first
published on the 22" April, 2015 in the Andhra Pradesh
Gazette for general information:-

ACT No. 11 OF 2015.

AN ACT FURTHERTO AMEND THE ANDHRA
PRADESH VALUE ADDED TAXACT, 2005.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty -sixth Year of the Republic
of India as follows :-

1. (1) This Act may be called the Andhra Pradesh Short title,

Value Added Tax (Third Amendment) Act, extent and
2015. commencement.

(2) Section 3(b) shall be deemed to have come
into force on the 26™ February, 2015 and the
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Amendment of
section 4,
Act 5 of 2005,

Amendment of
Schedule-VI.

remaining provisons shall be deemed to have
come into force with effect on and from the
6" February, 2015.

In the Andhra Pradesh Value Added Tax Act,
2005 (herein after referred to as the Principal
Act), in section 4, to sub-section (5), the
following proviso shall be added, namely,-

“provided that every dealer shall, in addition to
the tax payable under this sub-section, shall also
pay additional tax of such amount on the
quantity of the goods, specified in Schedule-VI,
at the point of levy, as may be notified”.

In the Principal Act, in Schedule-Vl, inthe Table,-

(a) against item No. 2, “Petrol”, under
column “rate of tax”, for the expression “31%",
the expression “31% + Rs. 4/- per liter”, shall be
substituted,;

(b) against item No. 4, under column
“Description”, for the words “Aviation turbine fuel”,
the expression “Aviation turbine fuel and
AVGAS-100 LL", shall be substituted:;

(c) against item No. 5 “All kinds of Diesel
Oils including C9”, under column “rate of tax”,
for the expression “22.25%", the expression
“22.25 %+ Rs.4/- per liter”, shall be substituted.

T. NARAYANA REDDY,
Secretary to Government (FAC),
Law Department.

Printed by the Commissioner of Printing, at A. P. Legislative Assembly Printing Press,

Hyderabad.
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PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY
No. 6] AMARAVATI, WEDNESDAY, 26* APRIL, 2017.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the

assent of the Governor on the 20"April, 2017 and the said assent is hereby first
pt;blished on the 26" April, 2017 in the Andhra Pradesh Gazette for general
information.

ACT No. 6 of 2017

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-eighth year of the Republic of India as follows :

1. (1)  ThisAct may be called the Andhra Pradesh Value Added S tite and
Tax (Amendment) Act, 2017.

(2) (a) section 2 and section 3 shall come into force at once;

(b) section 4 shall be deemed to have come into force
with effect from 14-07-2016; '

2. In the Principal Act, in section 4, for sub-section (9), the following  Amendment of

shall be substituted, namely - RO

“(9) Notwithstanding anything contained in this Act, every dealer,
running any Restaurant or Eating House or Club or Hotel or a
Caterer, by whatever name called, who supplies, indoor or
outdoor by way of or as part of any service orin any other manner
whatsoever of goods, being food or any other article for human
consumption or any drink, where such supply or service is for
cash, deferred payment or other valuable consideration, shall pay
a tax at the rate of five percent (5%), on the taxable turnover.”.

[1]
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Amendment of 3 |n the Principal Act, in section 13, in sub-section (5), for clause (h), the
section 13. o .
following shall be substituted namely,-

“(h) the supply or sale of goods on which a VAT dealer pays tax
under sub-section (9) of section of the Act.”.

Amendment of 4, |n the Principal Act, in Schedule-1V, in entry 39, for sub-entry 15, the
Schedule-IV. % 2
following shall be substituted, namely,-

“(15) Transmission apparatus other than apparatus for radio
broadcasting or T.V. broadcasting, transmission apparatus
incorporating reception apparatus including Cell Phones, Cell
Phone Batteries and Cell Phone Battery Chargers; digital still
image video cameras”.

M. SRIHARI BABU,
Secretary to Government (I/c),
Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 3] AMARAVATI, SUNDAY, 17# FEBRUARY, 2019.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the

16" February, 2019 and the said assent is hereby first published on the 17* F ebruary, 2019 in the Andhra
Pradesh Gazette for general information :-

ACT No. 3 of 2019.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventieth year of the Republic of India as follows:

1; (1) This Act may be called the Andhra Pradesh Value Added Tax Short title and
(Amendment) Act, 2019. commencement,

(2) It shall be deemed to have come into force with effect on and from the
10 ™ September, 2018.

2. In the Andhra Pradesh Value Added Tax Act, 2005, in Schedule-VI, inthe ~ Amendment to
Table,- Schedule-VI.

(i) in column No. (4), “rate of tax”, against item No. 2 “Petrol”, for the
expression “31% + Rs.4/- per litre”, the expression”31% + Rs.2/- per
litre”, shall be substituted.

J.No. 7/19 [1]
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PUBLISHED BY AUTHORITY

No. 22] AMARAVATI, FRIDAY, 3% JULY, 2020
ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Actof the Andhra Pradesh Legislature received the assent of the Governor on the
2" July, 2020 and the said assent is hereby first published on the 3% J uly, 2020 in the Andhra Pradesh
Gazette for general information:

ACT No. 23 of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE ADDED
TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy First year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Value Added Tax Short title and
(Amendment) Act, 2020. commencement.

(2) It shall be deemed to have come in to force with effect on and from the
18t March, 2020.

2. Inthe Andhra Pradesh Value Added TaxAct, 2005, in Schedule-Vl, inthe ~ Amendmentto
Table schedule-V1.

() incolumn No. (4), “rate of tax”, against item No.2 “Petrof”, for the s

expression “31% + Rs.2/- per litre”, the expression “31% + Rs. 2.76/- per litre”,
shall be substituted;

[1]
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(ii) in column No. (4), “rate of tax”, against item No. 5 “All kinds of
Diesel Oils including C-9", for the expression “22.25% + Rs.2/- per litre”, the

expression “22.25% + Rs. 3.07/- perlitre”, shall be substituted.

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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(ii) in column No. (4) “rate of tax”, against item No.5, “All kinds of Diesel
Oils including C-97, for the expression “22.25% + Rs.4/- per litre”, the

expression “22.25% + Rs.2/- per litre”, shall be substituted.

DUPPALA VENKATARAMANA,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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PUBLISHED BY AUTHORITY

No. 40 ] : AMARAVATI, TUESDAY 29" DECEMBER, 2020.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc, '

* The following Act of the Andhra Pradesh Legislature recelved the assent of the Governor on the
- 24" December, 2020 and the said assent is hereby first pubhshed onthe 29" December, 2020 in the -
- Andhra Pradesh Gazette for general information :- : :

"ACT No. 40 of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE ADDED
TAXACT 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh i in the Seventy First
Year of the Republic of India as follows,- E

1. (1) This Act may be called the Andhra Pradesh Value Added Tax (Second Short title and
' Amendment) Act, 2020. = Commencement., |

(2) Tt shall be deemed to have come into force on and from the 18"‘ September,
-2020.

2. Inthe Andhra Pradesh Value Added Tax Act, 2005 (herem after referred to as the , Amendmentof

Pnnmpal Act) in section 2,-  section2.
S : : * Act 50f2005.
(1) aﬁer clause (1), the following new clause shall be inserted, namely,- '

; (1 -A) “Andhra Pradesh Road Development." Corporation” means the o T
corporation established under the Andhra Pradesh Road Development
'Corporatlon Act, 1998.”

(2) after clause (26), the following new clause shall be inserted, namely, -
“(26-A) “Road Dev_’elopment Cess” means the Cess levied under

4.226/2020 tois _ e o fi]



_ Insertion of new
section 4-B.

Repeal of Ordinance :

No. 12of 2020.
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section 4- B of the Aet?.

_ A.ﬁer section 4-A of the Principal Act, the following section shall be inserted,

namely,-

- “4-B(1) Notthhstandmg anything contained in the Act orin the Schedules

and in addition to the tax levied under section 4 of the Act, there shall be

 levied and collected from every dealer, a Cess by name ‘Road Development

Cess’ of Rs. I/-(one rupee only) per litre on Petrol and ngh Speed D1esel at

the point of first sale in the State. g

(2) The proceeds of the Road Development Cess shall ﬁrst be credited to
the consolidated fund of the State and shall, under appropriation duly made
by law in this behalf, be transferred to the Andhra Pradesh Road Development
Corporation.

Explanation: For the purpose of determining the first sale under sub-section
(1), the prov1smns of Explanatlon -IV of Schedule-VI of the Act shall be

applied.

The Andhra Pradesh Value Added Tax(Amendment) Ordmance 2020 is

hereby repealcd

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Departrhent.

Printed by the Commissioner of Printing at AP, Legislative Assembly Printing Press, Amaravati.
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PUBLISHED BY AUTHORITY '

No. 41] AMARAVATI, TUESDAY, 29" DECEMBER, 2020.

ANDHRA PRADESH ACTS, ORDINANCES AND
: REGULATIONS Etc.,

The following Act of the. Andhra Pradesh Leglslarw*e recewed the assent of the Govemor onthe
24% December, 2020 and the said dssent is hereby first publlshed onthe 29" December 2020 in the
Andhra Pradesh Gazette for general information :

_ ACT No. 41 of 2020
_AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy First Year of
. the. Repubhc ofIndiaas follows,-

1. (1) ThisAct may ‘be called the Andhra Pradesh Value Added Tax (Thlrd Amendmeni) Short title and
Act, 2020 : 56 . commengement.

(2) (a)section 2 of the Act shall be deemed to have come mto force on and from
12, 09 2020.

(b) section 3 (i) and (ii) of the Act shall be deemed to have come into force on
and from 21.07.2020 and the remaining clause (iii) shall be deemed to have come
into force on and from 25.05.2018.

& In the Andhra Pradesh Value Added Tax Act 2005 (herem after referred toas Amendmentto

the Principal Act), in Schedule V, for the expression “14.5%”, the expressmn Sl
“24.5%” shall be substituted. ‘ _ ActNo.5 of 2005.
3. . Inthe Principal Act, in Schedule VI, - P

(i) incolumn No.(4) “Rate of tax”, against item No.2 “Petrol”, for the expression - i

© %31% + Rs.2.76/- per litre”, the expression “31% + Rs.4/- per litre” shall be
substituted. : [1]
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(i) incolumn No.(4)“Rate of tax”, against item No.5 “All kinds of Diesel Oils
- including C-9”, for the expression “22.25% + Rs.3.07/- per litre”, the
.expression “22.25% + Rs.4/- per litre”, shall be substituted.

(it}) - in Explanation IV, under Note, inr item (1), forthe ekpression “M/s Essar Oil
- Limited”, the expression “M/s Nayara Energy Limited” shall be substituted.

VADDADI SUNITHA,
- Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
~ Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 27] AMARAVATI, MONDAY, 27 DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent ofthe
Governor onthe 22 December, 2021 and the said assent is hereby first published on
the 27" December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 27 of 2021.
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the seventy
second year of the Republic of India as follows,- '

1. (1) This Act may be called the Andhra Pradesh Value Added Tax (Amendment) g gitte St
Act, 2021. : : commencement,

(2) section 2 shall be deemed to have come into force onand from 10.11.2021.

2. In the Andhra Pradesh Value Added Tax Act, 2005, in Schedule VI,
in the Table, for Item No.l-A, 1-B and 1-C, the following shall be Amendmentto

substituted, namely,- Seadils VI
: Act No. 5 of
_ 2005.
U B v r
1;2:1 Description pT;;’ af. R?;;Of
1-A Indian Made Foreign Liquer (other than Beer, Wing
@nd Ready to drink varieties). bottled and/or packed in
India as per the provisions of Andhra FPraclesh Excise] At the
Act, 1968, but excluding Toddy and Arrack point of
Basic price (per case): first sale
zlo] in the
{a] Up to Rs.400/ - | State 50%
(b) Above Rs.400/- up to Rs.3,500/- o _ 60%
(c) Above Rs.2,500/- up to Rs.3,500/- 55%
(d) Above Rs.3,500 /- up to Rs.5,000/- | S0%
te) Above Rs.5,000/- 45%

J-.169 . [1]
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1-B  |Beer bottled and/ or packed in India as per the
provisions of the Andhra Pradesh Excise Act, 1968

Basic price per : At the
P el point of
first 502
(a} Rs.200 and below el Yo
State
(b) Above Rs.200 60%
1.C_ (@) Wines = At the 35%
(b} Feady to drink varieties (RTD) point
; of first ¥
' sale in the! oU%
State

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,

Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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PUBLISHED BY AUTHORITY
No. 10] : , AMARAVATI WEDNESDAY 4t MAY 2022.

ANDHRA PRADESH ACTS, ORDINANCES AND
- REGULATIONS Ete.,,

. The following Act of the Andhra Pradesh Leglslature received the
rassent of the Governor on the 8® April, 2022 and the said assent is hereby first

pubhshed onthe 4" May, 2022 in the Andhra Pradesh Gazette for general information :
ACT No. 10 of 2022. .

: | AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE
~ ADDED TAXACT 2005.

- Beit enacted by the Leglslature of the State of Andhra Pradesh in the SeVenty
: Th1rd Year of the Republic of India as follows -

A 174 This Act may be called the Andhra Pradesh Value Added Tax Short title and
commenccment

(Amendment) Act 2022
(2) section 2 shall be deemed to have come into foree on and frorrt 19.1 2‘.2021 d

2. In the Andhra Pradesh Value Added Tax Act, 2005, in Schcdule VL in Amendment to

Schedule VI.
= the Table, for Item Nos.l-A,l-B, 1- C and 1-D and corresponding entries, the followmg =
: Act No. 5 of

shall be subsututed, namely,- S 5 ~ s N

]
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IIt‘qe;n : Deéaipﬁoh | Point of| Rate of
: Iption b 1 Tax
O @ €) (33‘ '

1-A dian Made Foreign Liquor [other than Beer, Winel
nd Ready to drink vaneues) bottled and/or packed in ;
dia as per the provisions of Andhra Pradesh Excise| At the

Act, 1968, but excluding Toddy and Arrack . point of
[Basic price (per case); st tzale
(2] Up to Rs.400/- S T Shate | B0%
(b) Above Rs.400/- up to Rs.1029/- L e 10%
v(c Above Rs. 1029/- up to Rs. 1562[— 10%

(d) Above Rs.1562 /- up to Rs.1657 /- : 10%

(e} Above Rs.1657 /-upto Rs.1830/-~ 10%
(f) Above Rs.1830 /- up to Rs.2500/- - 10%
(g) Above Rs.2500 /- up to Rs.3500/- : 10%

(h) Above Rs.3500 /- up to Rs.5000/- : 10%
(i) Above Rs.5000 /- T 10%
1-B  |Beer bottled and/or packed in India as per the | :
- Iprovisions of the Andhra Pradesh Excise Ac’r, 1968 : At the
*Basxc pﬁce per case: : point of
; ,(a) Rs.200 and below : : : salein | 40%
§ i v > the
(b) Above Rs:200 ' | Ste | s0%
[1=c lta) Wines : . 35%
(b) Ready to: c’mnk varieties (RTD) v
10%
1-D | Foreigh liquor bottled and / or packed outside India [ "0 | 60%

N

 G.SATYAPRABHAKAR RAO,
“Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Pﬁnﬁng.éIA.P. Legislative Assembly Printing Press, Amaravati.
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No. 26]

AMARAVATI, WEDNESDAY, 26* JULY, 2023.

ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent

of the Governor on the 11" July, 2023 and the said assent is hereby first
published on the 26%July, 2023 in the Andhra Pradesh Gazette for general

information :

ACT No. 26 of 2023

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH VALUE

. ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the

Seventy fourth Year of the Republic of India as follows,-

1.

. (1) This-Act may be called the Andhra Pradesh Value Added Tax Short title and

commencement,

(Amendment) Act, 2023.

2.

(2) Section 2 shall be deemed to have come into force on and from
06.01.2023. .

In the Andhra Pradesh Value Added TaxAct, 2005, in Schedule-V1, in Amendment to

the Note under Explanation IV, after item (n) the following shall be added, = Schedule-VI.

namely,-

Act No. 5 of
2005.

“(o) Mangalore Reﬁnefy and Petro Chemicals Limited.”.

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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